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"(OUNCIL OF STATE.
Tuesday, the 25th March, 1924.

The Council met in the Council Chamber at Eleven of the -Clock, the
Honourable the President in the Chair. ®

INDIAN FINANCE BILL—(contd.)

Tae HowourasLE THE PRESIDENT: The Council will now resume
the adjourmed debate on the Finance Bill. We have already added clause
4 to the Bill. The next clause is clause 5.

The question is:
““ That clause 5 do stand part of the Bill.”

The motion was adopted.
Clause 5 wuas added to the Bill.

Tre HovourabLe THE PRESIDENT: The question is:
‘ That clause 6 do stand part of the Bill.”

Tae HoNovranie Saryip RAZA ALI (United Provinces East: Mulem-
madan): May I rise to a point of order, Sir? The Bill, as Hrnourable
Mcmbers are aware, is a certified Bill. Having regard to the langrage
of section 87B, clause (b) of sub-section (1), of the Government of India
Act, it is extremely doubtful whether these amendments are in order.
The lenguage of that clause is:

‘“If the Bill has not already been so passed, the Bill shall be laid before the other
chamber, and, if consented to by that chamber in the form recommended by the
Governor General, shall Lecome an Act.”

The result of this is that it is not open to any Member to carry an
amendment successfully which may be incorporated in the Bill itself.
That being so, it is8 a matter for consideration whether we should discuss
any amendments which, in effect, have no chance of being incorporated
in the Bill itself. In view of these facts I hope you will be pleased to
give us a ruling as to whether these amendments are in order and whether
we can bring, discuss and pass them, if necessary.

Tar HonouranLE THE PRESIDENT: I have to point out, in the first
place, that we did actually discuss amendments yesterday. Therefore
‘the Honourable Member is a little out of time. Secondly, I laid it down
when a recommended Bill that was brought forward in the House that it
was open to the House to move and pass amendments. But the Honour-
sble Member, since he has asked me for a ruling, would probably like some
more detailed reason for the ruling I gave previously. He will find, if he
turns up the old proceedings, that this point was raised before. It is
perfectly true that, if His Excellency exercises his power, the amendments
will have no effect. The fact of the Bill being passed not in the recom-
mended fornf does not however fetter His Excellency. There is nothing
. [J
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to compel him to exercise his power., He still has discretion, and it may
be that he will not praceed to exepcise it. He thight consider the Bill if
amended by the Council of State was in such a form that he might decline
to exercise his power. (avermwnen$ thepefore might desire to withdraw the
recommended Bill and rc-introduce the Bill with the amendments made
by the Council of State. In any case therefore the power of amendment
is not, as the Honourable Member thinks, a mere formality. There is
nothing whatever to preveat this House fream dealing with tha recommended
Bill exactly in the same way as amy other Rill. There is na disapapamcy
between the Statute and @he prooatfum which we are .adopting. I might
add that the Honourable My. Kasandikar has not yet moved his amendment.
85 th: point of order is premature.

Taer HovnouraBiz Mr. R. P. KARANDIKAR (Bombay: Non-Muham-
madan): Bir, I am about to take a couwee which may be weonsistent with
the situation through which we are paading. | wes not unmindful of the
operation of section 48 of the Insome-tax Act, but, in view of ane
circumstance which affected the poorer people, I wanted to see that there
was no difference between certain firms, certdin companies and those which
are dealt with in *“ A '". The Hanaurable Mr. McWattars has taken the
instance of the rich man who may have accasion to so bemefit by the
operation of section 48; but I am going to take the instance of the poor
man who invests his money in a firm whish is effected by ‘*‘ B *’. 8upposing
that his earnings as a shareholder in a eampany or firm were less than
Rs. 2,000 he would still be amenable to the payment of one anna and six
pies in the rupee. That was one of the considerations which indueed me
to put in this amendment. I just wanted ta explain the cireumstances
under which the amendment ocame ta he tahled; but, having regard to
what has transpired, I da not propese t@ mave this amendment.*

Tas HoyourasLg Laua RAM S8ARAN DAB (Punjsb: Non-Muham-
madan): Sir, us we are considering the matter of income-tax I wish to put
before the House a few observations. One of them is that under the present
rules income-tax is assessed on the anmual rental value of houses and not
on the actual collections of rent. This puts a great hardship particularly
on the poor and on widows. For example, if a widow owns a house, upon
the rental of which she has t¢0 suppert herself and family, and the annual
rental amounts to Rs. 8,000 a year, and suppaosing the tenant pays pothing
and runs away with the rent, it wauld he a great hardship for the widow
to pay income-tax on the Rs. 8,000. This is really a hardship, Sir, because
the income-tax ought to be nssesspd en the income which actually accrues
and not on the income suppesed @ acesue. The item allowed for repairs
to house property is found o be very insufficient and provisian shquld be
made accordingly. Whenever the houseowner can prove by documentary
evidence that the cost of repairs has been more than what iz generally
allowed for, an increased amount should be allowed. (A VWeice: ** The
amendment has been withdrawn!'Y)

Taz Hoxovrasis Mz. A. R. L. TOPTRNHAM (Maember: Central Board
of Revenue): fir, in regard to what was atated by the Hopourable Mr.

» * Thas in Sohedale 111 ta the Ril, the follgwing words bs omitted, namely :
() “A. In the csse of every individusl, ewery wnregistared firm and every
Hipdn undivided family—"*

g) ‘B. the of ev , sufl ov istored fiom, whatevay its
) w mw'::uo':rym m’d: ples f-"&"'m»‘? ‘
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Karandikar, I sbou]d like to point out thst he is misteken. In the case
of the hygoththal poog man whose taxable income is below Bs. 2,000,
and who has invested his money in a firm, he will get a refund of the
whole rate of one annn and six pies if he applies for it.

. With regard to the'other question raised by another Honoursble Member,
his objections are rather vague snd hypothetical, and I am not quite.sure
that I am in a position to discuss them, but I should be glad to discuss
them with him privately at sny time. We are anxious to remove- all
:such grievanees. I am inclined to think that in the case that he suggeste,
where a man derives an income from house property, we might in certain
«circumstances allow rents that were really bad debts to be written off if
found to be really irrecoverable, and allow a deduction. I cannot say nmore
than that at present. I am prepared to discuss the matter personaliy with
the Honourable Member and hope to give him satisfaction.

Tre Hoxovraie Mg. G. A. NATESAN (Madras: Nominated Non-
“Official): T would like to ask Mr. Tottenham on what principle income-tax
is derived from rents of houses when people have to pay house tax to
municipalities.

Tue HoNovraBLE Mr. A. R. L. TOTTENHAM : I am afraid I do not
understand the question.

Tne HonouraBLe Mr. G. A. NATESAN: I consider it a very great
hardship that people who own houses should be asked to paey income-tax
-on the rents derived from the houses when the municipalities of the town
also ask them to pay house tax. I should like to know what is the justice
-of his claim.

Toe HoNouraBLE Mr. A. R. L. TOTTENHAM : 1 gather that the Honour-
nble gentleman’s point is that the inunicipality should be allowed to tax
this source of income and the Central Government should not.

Tre HoNouraBLe Mr. G. A. NATESAN: Exactly. I consider it is
wrong to ask a man to pay both the municipality and also to the Central
‘Government.

Tue HonovraBLE De. Miax Sk MUHAMMAD SHAFI- (Law Member) :
Mayv I point out, Sir, that every citizen owes an obligation to the State as
well as to the municipality within the jurisdiction of which he may be
residing. There are the Central revenues which it is necessary to collect
in order to carry on the Central administration. Therc are also the muni-
cipal revenues which it is necessary to collect in order to carry on the
mnunicipsl administration. And therefore, if such a citizen has to dis-
charge both those obligations, I see nothing extraordinary or unususl or in-
equitable in that. . )

Trr HonourABLE CoLoNEL Nawas Sik UMAR HAYAT KHAN (West
Punjab: Muhammadan): Another very hard case, 8ir, is tha.t in .places
wherc there are private canals the income is taxed, but taxed in this way
that the officer once long ago during the settlement decided, mamely that
.each crop irrigated would bring in so much produce and should be taxed
at such and such a rate. The rates for grain have been chahged, and
gometimes the crops irrigated do not mature at all; but one bas to pay
income-tax all the same. In the same way, before the war, they fixed the
clearance of the cnals at some figure, Since then one has to pay three
or four times more, and even then the same rate remaims. Bo just a8 my
friend hera (thé Honourable Lala Ram Saran Das) says, all that. we want

. - ° A2



720 . COUNOIL OF STATE. [25t MarcH 1924..

[Colonel Nawab Sir Umar Hayat Khan.]

is that Government should see the properly kepi accoufits and see how
much we have gained and how much we have spent. But instead of’
doing that, they go on sticking to the same rate fixed before. I think
something ought to be done so that in future the actual income and actual
expenditure really ought to be taken into consideration.

Tre HoNouraLe DR. Mu~x Sm MUHAMMAD SHAFI: 8ir, I am
myself a landowner and own a considerable area of irrigated land, and I

g: nmmember ever having paid income-tax on my income derived from
e . ’

Tuae HoNouranr.eE CoLoNEL NawaB S'R UMAR HAYAT KHAN: I have:
paid myself. I said private canals, and not Government canals.

Tre HoNouraBLE Mr. A. R. L. TOTTENHAM: I am astounded to-
learn that the Honourable Member has been paying income-tax on agri-
cultural income. If he will explain to me personally the circumstances
in which such an atrocity was committed, I will look into them.

@ Tar HoNouraBLE CoLoNEL Nawap SiR UMAR HAYAT KHAN: That is-
e case. -.

Tae HoNouraBLe THE PRESIDENT: The question is:
“ That clause 6 do stand part of the Bill.”

The motion was adopted.

Clause 6 was added to the Bill.

The question is:

‘ That Schedule I do stand part of the Bill.”

The motion was adopted.
«Schedule I was added to the Bill.

The question is:

¢ That Schedule IT do stand part of the Bill.”

The motion was adopted.

Schedule 11 was added to the Bill.

The question is:

* That Schedule II1 do stand part®of the Bill.” '
The motion was adopted.

Schedule III was added to the Bill.

The question is:

* That the Preamble do stand part of the Bill.”

The motion was adopted.

The Preamble was added to the Bill.

Tux Howoumasiz Ma. A, C. MOWATTERS (Finance Secretary): Sir,
1 beg to move that the Bill be passed. s
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Tue HoNouraBLg Saryip RAZA ALI (United Provinces East: Muham-
amadan): BSir, the motion Before the House raises an afmost entirely politi-

-eal issue, though the financial considerations arising out of the same ars

by no means unimpottant. Postponing the consideration of the financial
-questions for a few minutes, let us see what is the political issue that
ig involved. Sir, under the Giovernment of Indig Act, 1919, even if we
reject this measure, it will become an Act on signature by the Governur
‘Goneral. One of the aspects of the question that we have to consider
is, whether we should leave the Governor General and the Executive to
bear the entire respomsibility for the present measure, or whether we
should be prepared to share that responsibility along with the Governor
Genersl and the Executive. Sir, as [ have mentioned, the moment a4
Bill 1 certified, the ultimate responmsibility passes on to the Executive
from the Legislature. 1f we, I mean the elected and non-official Members
-of this Council were opportunists, the best course we could adopt would
be_to refrain from taking part in the discussion of this measure or voting
-on it, thereby leaving the sole responsibility to the Executive. On the
face of it, Sir, that would offer o great advantage, if advantage it can
be oalled, to us, inasmuch as that would save us from being sub]octe.d to
those fierce attacks for which we must be prepared as_soon as it is
announced that this Bill has been passed either unanimously, which
T hope will be the case, or with onc or two dissentie_nts. But, Su-, ‘that
would be n case of our playing the roll of opportunists and acting in
cowardly manner, which I am sure would be extremely distasteful to the
convictions of the clected and non-official Members of this Council. Sir,
the situation is too grave for us to let this matter be fought out between
the Executive and the Assembly. If the Assembly in throwing out this
measure had been actuated by any financial considerations or influenced
by wotives which would not raise n vital quostion of policy, it would
have been open to us to divide this Council on that issue, and to consider
the grounds on which action was taken by the Assembly. é.s it 18, Sir,
we know that, though they have purported to act on considerations of
gencral policy, vet in fact they have not done so, but have acted.in
‘pursuance of u policy with which n section of that House entered the
Assembly, nnd they have thrown out this measure without going into
4he merits of the case. 8ir, I admit that ‘tl_le merits of the_ case in the
present case nre broad enough to cover political as well as hnanoml_cpni
siderations. 1 for one do mnot fight shy of arguing the brogdhpohl:lca
questions. Yet, it seems from the publlshed reports, so far as't (eiv t:.we
reached Honoursble Members of this House, that the sole conmheru ion
why this measure was rejected by the Assembly was because bfi ey,
ursuance of the ticket on which they had entered the Assembly, k(;on-
gidered it their duty to start on a campaign of obstruction and \;;rec _;ng.
1 must confess that one of their leaders tried to improve upon the situa-
1 inti hy they were taking this action
tion by pointing out that the reason why y we g s .
was not because they wanted $o persist in a campaign of ohs ruction f:on
kine, but because no adequate response had been forthcoming from
the Govemment side to the demand of the Assembly. Sir, that appears,
if ? may say so with great respect for that spea.ker, to be the thin endho£
the wedgo.  In fact the whole course of discussion would go to show t f'
h'l le v wus taken by the Swarajist Port_y and 'then' allies with a view 9
o from the objection to which their conduct would obviously
o themseslix;esml;ot’:ll]e broac]l political issue raised, it is quite clear that
:: fzg-e,(l\.s the demand, the political, demand; is concerned. there is no
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difference of opinion between the various parties that are to be found in

the Indian political field. Every party demands that there should be a
turther political advance. Whether we take into consideration the wishes
of the Bwarajists or of the Independents or again of the Liberals, who
are sometimes also called Moderates~—I do not know which is their proper
label—or of the party which used to be called the Home Rule Party and
which has been led for many years by Mrs. Besant, one thing emer

quite clearly out of those demands, namely, that no section of the Indian
community is satisfied with the present Government of India Act, and
every section. is oonvinced that the time has come when effective steps.
should be taken to have anothur instalment of reforms. In enumerating

the various parties into which political India is divided, 1 have purposely

refrained from mentioning the No-Change Party, which, I must acknow-
ledge, consists of many men of influence and which agsin is very large
in its numbers. B8ir, the reason why I have not mentioned this party
is that they do not want to have anything to do with Government. They
think—and ‘they make no secrot of it—that the presemt Government ia
too wicked to be approached by them with a request for further political
advance. Now, Sir, that is the demand of the country. Now, let us ses
what is the attitude of Government. The attitude of Government, so far
as I have been able to judge—and I on my part have given some thought
to the question—is not one which would evoke feelings of enthusiasm
or even of satisfaction in any Indian heart. Sir, let me make it quite
clear that I am not unaware of the difficulties with which the task of
Government is beset. The Government of India huve their own difficulties
as His Mnjesty’s Government have theirs. But when due allowance is
made for all these matters, still it is quite clear that the policy that the
Government of India have been following is a hesitating and halting
policy. S8ir, nobody wants the Government to make an announcement
that, with effect from such and such a date, such and such a measure
of, reform will be enforced in this country. But, Sir, certainly the time

has come when the Government of India should take its courage in both.

hands and be prepared to meet the public demand in a courageous manner.
Sir, the effect of this policy pursued by (Government has been to alienate
the sympathies of its friends, to force those, who have not made up their
mindr as to whether they ought to throw in their lot with the Swarajists,
into the arms of the Swarajists and to make the whole politieal situation
in the country extremely intense. Sir, for one minute 1 ask Honourable
Members just to look at the position of the Swarajist Party itself. 1 say
so, because 1 am not in the danger of being misunderstood, having parted
with the Congress party in the second week of September 1920 when the
split came over the non-co-operation resolution passed at Calcutta. Sir,
this party in spite of the professions in which it indulges is, as far as
I have been able to judge, anxious to bring about that co-operation, that
responsive co-operation as enunciated by the late lamented Mr. Tilak, in
which it would be possible for them to work with Government under
cortain conditions. This House can judge for iteelf that the conditions
are by no means impossible of attainment. Yet, when Government take
up an attitude of absolutely or verallargely—perhaps it would be a better
term—ignoring their desires and their requeets, the result is a natural
wenkening of the position of the Swarajist party who, I  think, are after
all n constitutional party in“India, apd forcing them into the arms of the
no-changers. That, 8ir, in itself—I say this with due deference—isg' no
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small danger. Bir, we, know what the attitude of the no-chm.efs is. To
show their atiitude, I *would read out omly three lines from a certain
interview that was grented only four five days back by the leader of
the no-chenge party, namely, Mahatma Gandhi, to a certain correspondent.
In the course of that interview Mahatma Gandhi said :

‘ When India becomes irresistible, 1 have no manner of doubt that amy Govern-
ment whether Isabour, Conservative or Liberal, will fall in with India’s demands.”

We also know that since his relense Mahatma Gandhi or his followers
have not had anything to do wita the cfforts that the Swarajists are making
to bring about u change in the constitution of the Indian Government.

Bir, I have not the least doubt thab the Assembly have committed a
grave blunder in throwing out this measure. Yet, let therc be no mistake
about it that their action and the action of thosc who cntered the Assembly
on the Independent ticket and who sided with the Swarajists when this
measure was before the Assembly shows that what was at the back of
the minds of those who have thrown out this meusurc was a feeling of
extreme dissutisfaction and discontent with the attitude taken up by the
Government of India. It is difficult to understand the attitude of the
Independent Party on this measure except that it might be said perhaps
in extenuation, if I may say so, of what they have done, that they have
considered it their duty to enter a protest against the Government’s atti-
tude on the Resolution demanding a Round Table Conference. But, as
I pointed out in the begioning, the attitude of the other House is not
calculated, according to my judgment, to advance the cause of constitu-
tionai reform. I for one have been no sparing critic of Government’s
actions from time to time. But let mo say that during the past year or so,
the attitude of Government has not becn one which we can characterise
as wholly unsatisfactory. There was a time—and unfortunately that time
was not in the remote past—when the Government considered it inconsis-
tent with their prestige to take into consideration the current of strong
public feeling on a number of questions. Fortunately, that is not the case
at present. Whether we take into consideration the Nagpur Satyagraha
campaign which, it must be acknowledged, was brought to a happyeclose
by an anxious desire on the part of the Governtment to terminate it, or
whether we take account of the withdrawal of the punitive police from
Borsad in the Bombay Presidency, it will be seen distinetly that a change
for the better has lately come in the angle of vision, if T may use that
term, of the Government of India. We cannot in this connection also
forget the release of Mahatma Gandhi for whom, howsoever we may differ
from him on a number of questions his countrymen have the greatest
respect and esteem. Even the policy pursued by Government in the
course of this very Finance Bill which is before this Council would go to
show that the Government are quite prepared {o take into account public
opinion. 8ir, while recommending tﬁe Bill, it was quite open to the

+ Governor (General to have stuck to the terms of the original Finance Bill.
Yet, I must acknowledge, that being influenced by the educative criticism
that was offered on the Bill, both here and in the Asseinbly, the terms of
the Bill were very cousiderably modified. Take, for instance, the question
of the salt tax itBelf. In response to public demand it was reduced from
Rs. 9 to Rs. 1-4. T do not agree with my friend the Honourable Mr.
McWatters when he spoke on the Bill ns it has come to us in somewhat
apologetic terms. He need have offeréd no apology for the Finance Bill
atl it is. TMe Government of India are rather entitled to be congratulated
,on being responsive and, in conseguence of that response. having amended
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the Bill on essential points. Then, again, Sir, we khow that only the other
day Lord Olivier made a very sympathetic unnouncement in the House of
Lords. True, that announcement does not hold out any very definite hopes.
Yet it is an announcement which we ocould not have expected
from his predecessor three or four months back. The announcement is one
which is full of sympathy for India and is extrémely conciliatory in ite tone.
On the question of the status of Indians overseas we also know that the
Government of India have put up a very brave fight. Only yesterday, Sir,
an important statement was made by the Leader of the House. He referred
to the scope of the reply that was given by Mr. Richards, the Under Secre-
tary of State, in answer to a supplementary question. I am very glad to
find that after all His Majesty's Government have not closed the door upon
us for an indefinite period. Rather from the terms of that statement it
appears that the Secretary of 8State will at no distant date be prepared to
consider—reading between the lines, if I may say so,—the gquestion of
further political advance. Sir, I am for passing this Bill because 1 have
faith in the sincerity of Lord Olivier and the Labour Party. I must alsc
say that I have faith in the justice of Lord Reading who has been at the
helm of affairs during the past three years, a very critical period indeed.
We also know, Sir, that there is going to be a change in the personnel of
the Government of India. Perhaps you are aware, Sir, that a new Member
is going to join the Government of India and hold charge of the important
department of Home affairs (Hear, hear.) There is no reason to doubt, 8ir,
that the Government of India, constituted as they will be, would be able
to improve the situation and bring about a better understanding between
political leaders and themselves. With this change in India and Lord
Olivier at the head of affairs in England, T for one have hopes that everv-
thing will be done to take steps towards further political advance. 8ir, let
us not judge the action of the other House too severely. When feelings
run high, when passions are excited, people do things which they would not
do in their calmer moments, and this applies not only to the SBwaraj Party
but perhaps equally well to other people whether they are officials or nen-
og&sids. 8ir, as the immortal Akbar, a well.known poet of Allahabad, has
said :
‘“ Jo na homa chdhie jab tak na ho.
Kis tara woh ho jo homa chdhie.’

** Till that happens which should not happen, how can that bappen
which ought to happen '’

I admit, 8ir, that the action taken by the other House is unjustified.
Not only is it unjustified but it is action which is extremely dangerous,
which instead of advancing our cause is calculated to retard it. But, 8ir,
as I have said, in excitement people do things which they would not do in
their calmer moments, and if in the process of our political evolution it is
necessary to pass through these stages, I for one, 8ir, shall not be sorry that
the Assembly has thrown out and we have passed this Bill.

Tae HovourasLe Mr. J. R. MARTIN (Bombay: Nominated Official):
Sir, I apologise for rising at this stage. I meant to rise yesterday and
tried to catch the President’s eye, but,could not, as I am not so expert or
experienced in the art of catching the President’s eye as my friend on the
right. If I failed to do 80 I have no doubt that I am at fdult. 1 shall
attempt at this stage to be brief and I qnly wish to refer to one point and,

‘
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4o try to draw one moral from the present Bill and its consequencés., The
moral is one to which thes Honourable the Finance Member referred yestet-
«day. He passed over it lightly. In my opinion it is now not only a
question of when the Provinces are to get relief from Provincial contribu-
tions, but—whether they are to get relief at all. The Honourable the
Finance Member expressed his disappointment at the fate of his con-
structive proposals. It was proposed in the original Bill to lighten the Pro-
vincial burdens: this proposal has now only an academic interest, and the
lesson which I read is one which I hope will not lead to provineial
jeslousy but to provincial unity. The contributions are dependent upon
the realisation by the Government of India of a surplus, and this again is
dependent on a reduction of expenditure while taxation is maintained.

Sir, three years have passed since the present financial system came
into operatlon It cnables us, with the fate of the original Bill before us,
to see something of the possibilities of this year and the next. We find,

Sir, that in the follov\ing vear there will be initially a deficit of over two
«<rores. It may be, us suggested, that the Honourable the Finance Member
has something up his sleeve.  We can hardly take that into account before
“it is brought down. ‘The reduction in Provineial coutributions will not
take place for the next two venrs and five yvears will then have elapsed
without any steps whatever having been taken towards the reduction of
Provincial contributions. S8ir, T would ask whethier in this matter the
interests of the Government of India are not as vitally concerned as
those of the Provinces. The Finance Member has himself indicated this.
He talked of n threatened proposal which would do a definite disservice to
the interests of Indian finance, ‘and he said it was important to the.
interests of Tndia us a whole to make a beginning in dealing with the
running sore of Provineial contributions. Sir, it is perhaps unnecessary
to say at this time of day that of the various rude blows which the reforms
scheme has received und of the great handicaps under which it has laboured,

the restricted finances_of the Provinces have been one of the most serious.

I need not refer to the handicaps under which the Ministers have laboured.

They were entrusted with subjocts which concern social and industrial and
educational activities and they have found progress almost impossfble.
They have been unable to make bricks without straw, and when the
time came to render n return to their constituents, the account has not
been approved and they have zone down before the attacks of opponents.

I would like to refer to another point in conncction with thé same
financial settlement. Tt has been repeatedly pointed out by the Provinces
that the original scheme was unsatisfactory and unworkable. We have
now the experience of three vears and we can sce two years ahead. Ex-
perience has fully confirmed all the fears put forward as regards the
results of that settlement. The contributions have not been reduced and
gre not likely to be reduced in the very near future. We find that the
prognostications of the framers of the scheme have not been fulfilled as
regards the elasticity and the capacity for expansion of the resources of

12 Noos. taxation and income which were left to the -Provinces. It has

been shown by a Colleague of mine in another place that in

one Province, which I shall not mentlon the ﬁgures of revenue calculated
in the scheme which was framed. and accepted in its changed form,
were almost 25 per cent. above those reahsed in practice. This is not one

year’s experignce; it is based on five years’ figures. If the estimates of -

ghe Financial Relatlons Committep had been correct, the Province in
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questios would have had in five years over 11§ orores more to spend, and.
similér riches to follow in future years. I need not point out what a
differenee it would have made to the Province itself and to the Ministers
of the Provinces if they had had this money and could have spent it on
the oft-quoted ‘‘ nation-building '’ services. Bir, the framers of the settle-
ment were, to use a recently quoted phrase, reasonable men. ey based
their proposals on the best data available at the time, but their caleulations
have not been realised and their anticipations unfortunately have not been
vorrect. The problem which was put before them for solution was one of
assigning to the Provinces sources of revenue which would expand and
which would give to those running the Provinces a possibility of advances
in various directions. Op the other hand the revenues which were assign-
ed were more than the Government of India could afford to give up at
the time, and therefore certain contributions were to be made from the
Provinces. In another respect to, that is as regards the expumnsion of
revenues and the reduction of ¢ontributions in the future, the expecta-
tions of the framers of the scheme have not been fulfilled. The settlement
which was made at the time is not like the laws of the Medes and Persians,
unchangeable. It has already been changed, and the framers of this
settlement themselves anticipated that it would be in part changed.
They said it would be impossible permanently to exclude Local Govern-
ments from some form of taxation, on the industrial and com-
mercial resources of their Provinces. They said that an equitable
distribution could be found of the potal taxation of the country,
but that for this purpose the statistical information available wus
not adequate. They pointed out that there were practical difficulties,
and then went on to proposc the best scheme they could propound at
the moment. S8ir, we have bad three years further experience, and we
can now see* that the present scheme will not come into real operation for
two years more. Is it unreasonable to ask the Government of India that
they ghall now take the steps necessary to revise this scheme in the light of
experience, and in the light of better data than were available at the
time? Sir, I hope 1 have made it clear that I speak in no spirit of
provincial particularism. 1 submit the interests of the Provinces and the
Government of India are cqually involved. They are at one in this matter.
T submit that experience hus shown that the expectations of this pro-
vincial settlement, of the financial relations scheme, have not been ful-
filled both in respect of the growth of revenue and of the expectations of
the early reduction of Provincial contributions, they have not been fulfilled
and are not likely to be fulfilled. Now, Sir, it may be said that this is a very
negative criticism and it mayv be asked, where does it lead? I admit I
do not suggest any solution of the problem; all 1 desire to do is to show to
this House and to Government that the problem exists and that the solution
of it which appears in the Devolution Rules is no solution at all. The
first necessity, the real nccessity, is to realise that a change is required.
Once the urgency and importance of the problem is  admitted, the
machinery for investigation and for its solution will not be hard to find.
In my opinion it is both urgent and important, and without a fair and
equitable and speedy solution of it the reforms scheme and the future of
the constitutional needs in Tndia are and will be prejudiced and endangered.

Tne Howoumasie S ARTHUR FROOM (Bombay  Chamber of
Commerce): 8ir, at this stage when the motion before the House is

. ¢
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that the Bill bé pssBed, I do not propose to detain Honourable Members
with a long speech. Briefly, I do not like this Bill, but I am going to
vote for it. 1 doubt if any of the Honourable Members in this House
like the Bill, but I think they also will vote for it, because can we stand
aloof and leave it to the Governor General in Council to be the only one to
proclaim that, in order to carry on the administration of this country, it
is necessary to have revenue? The original Bill, as we know, was refused
congideration in the other House. If then it had been introduced in this
House and passed with or without amendments, it would have had to go
back to the other House, if I understand the procedure aright. No doubt
it would again have been thrown out. Therefore there was nothing left
but for His Excellency the Governor General to present the Bill a second
time in the Assembly in a recommended form; and unfortunately the
origina! Bill, which, at any rate, was a better one than this one, had to be
cut down, in the process of being changed to a recommended one. That
has been explained to us by the Honourable the Finance Secretary and
we have before us a eolourless Bill showing no advancement in the finan-
einl administration of this countrv. .

In discussing this matter recently with a friend of mine in the other
plaee, he said, ~ The Assembly has been stupid; they have achieved
nothing.”” 1 am afraid 1 do not agree with him. I agree that they have
been stupid, but 1 think they have achieved a good deal, but I wonder
whether they are proud of their achievement. They have thrust upon us
a Bill which 1 have described as colourless and which provides for no
advancement in the financial progress of this country, but a Bill which, as
I said in my opening remarks, of necessity we shall all vote for. The
Honourable Saivid Raza Ali in referring to the Members of the Assembly
recommended that men in moments of passion were carried away and said
and did things and voted in a manner, which they would not do in their-
cooter moments. I can only hope that thev feel cooler now. Sir, 1

support the passing of this Bill.

Tug HonouraBLE MR. G. S. KHAPARDE (Berar: Nominated Non-
Oftioial) : Sir, just as in the life of a man so in the life of a Bill there are
something like three stages, the first is that of birth, the next is that
of education and the third is naturally his work in the world. This Bill,
we know, came in here and was introduced. That was its birth and all
the figures have been given without reference to papers and from memory;
8o it came in all right. As regards education, there are kind masters
and hard masters. Some prefer to teach by beating, while others prefer-
to teach by kindness. 8o, the discussion stage.is the education stage
of o Bill as I oall it. And the third stage now is that we are sending
it out to the world. This I call the stage of benediction. I am a Brahmin
and helieve myself to be a very superior person, and I will give the Bill
my blessing as it goes round in this stage of blessing. In this stage,
there are three points that I should like to take up for my purposes. The
Right Honoursble Srinivasa Sastri did make, what I consider, a sort of
analysis and recommended the Bill on one point. It came to this that
without ecriticising anybody jand sympathising with everybody he con-
sidered that this Bill should have® been passed, because the Labour Gov-
ernment had not had time and have not the power just now to help us.
Therefore, as a measure of expediency we should have passed this and

' helped our friends in England’ There were other speeches to which I
[ ] .
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do not want to refer. But my friend Saiyid Raza'Ali, who is not now
in his place ..

Tae HoNoURABLE Sarvip RAZA ALI:I am very much in my place.

Tue HoNouraBLE Mr. G. 8. KHAPARDE: I beg his pardon. He at
one time appeared to go back to the old formula, the old formula which
was earlier than the birth of this Council, and that was to rally the
Moderates. He thought it was just as well to rally the Swarajists. That
is what he said it would come to, excusing everything else. Well, per-
sonally for myself, I have a third and a higher point. The policy that
I am going to mention is also found in the famous declara-
ton of 1017. The last paragraph of that declaration says that
all the progress will depend upon how the trust now reposed is carried
out and how it is not carried out. That is what we call responsive oo-
operation, and that is the school I happen to belong to, and it is a small
school and generally it is a school to which all people, including some
of the no-changers bave come to. Mine is the oldest school, namely, of
responsive co-operation. And in that ' declaration, the British ' Govern-
ment and the Home Government declare: ‘‘Look here, we are going to
do something for you, and the speed at which we proceed and the way
in which we do it will all depend upon how you respond to our call. If
you help us, we shall help you and the thing will go on and progress. If
you choose to obstruct and if you choose to be carping and try to be very
critioal, we shall in turn be critical and see whether you deserve to get more."’
That is what, plainly speaking, the declaration means. That is to say,
they committed themselves to a policy of responsive co-operation. I and
a much higher person who is not now in this world fully proclaimed this
policy of responsive co-operation. We gaid, ‘‘If you are going to do it,
we are very glad. We shall also do our portion with great pleasure. If
you want our help, we shall help you’’, and the thing went on. A different
policy has come in now, which I do not want to criticise, because I do not
happen-to share those feelings and I do not appreciate it. Perhaps I
would be doing injustice if I talked about it. As it was pointed out by
the Honourable spenker who spoke before me, they succeeded in (i;):s
one thing anyhow and that is a very good Bill has come in; they revi
the Bill, and therefore we have to put up with a worse Bill, if I may
speak of it in that way. Now, I do not think it is anything like a bad
law. This is all right. Tt is just like this. When children are beaten by
schoolmasters, they decline to go to school and when another school-
master is kind, they want to go to school; then again there is the kinder-

system which makes play and learning very much slike, and
-children take to it all the more easily. Similarly, in this case, we are
a nation that is growing up. When some of us get beaten, we are angry;
others get on very well and are willing to go on and it covers the third
seotion which looks upon doing the work more or less as people enjoy the
kindergarten system. So, this world being constituted as it is, there are
three kinds of responses that come. But the statesman, as I am supposed
to be an elderly statesman, being a Member of this House, however,
analyses all these matters, leaves nside what is unimportant and un-
essential and takes the essentials. The "essential point is that this policy
-of responsive co-operation should be carried out to its uttermost,sno matter
‘what the ciroumstances are. The policy ,will remain the same and we
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will ulways carry it out; and in this particular instance when we are
sem.img out this Bilh we are doing the same. Now, there are the sponsors.
of it or the parents *that gave birth to it, namely, the Government of
1ndia; and we, wl.lo saw the Bill passed, namely, those who were concerned
in the process of education will also go there and see how the Bill pro-
gresses. We can say we gave education and sent it out with its master
and also with its godfather. So taken together, we are sending out this
Bill with the greatest of good-will, though it is tempered a little. We
could not have it as it was originally framed, though originally it was
in a better form. But that does not matter. I am sure that this Bill-
will succeed, and I believe when we have got to deal with a similar Bill,
it will not suffer from these disabilities. There is & humour in the situation.
In the other House, they voted for so many items and said to Government
**You can incur so much of expenditure,’”” and when Government said
that to incur that expenditure they wanted money, the other House said
‘*We are not going to give you the money; you ought to do the expenditure
part of it. We will not give you anything.”” That was a ludicrous” kind
of position, and I am glad that we are here to extricate the present ad-
ministration out of this awkward position. That is how I look at it. I
laughed to myself and I said this is very good indeed. I ask my agent
for a house. He says he has got a beautiful palace with a garden attached
to it, which is in every way very comfortable. He does not ask for a
single pice. 1 tell him that the garden must have cost a crore of rupees
and the palace must be worth another ten crores of rupees and then there
is furniture and everything else. When I ask him if he wants any
money for it; he says nothing at all. That is a position which has rather
its own humour and it appealed to me and I laughed and said I would
not talk about it just yet. But I am very glad to see that our Council
has treated the Bill well. It has discussed it not very tenderly, though
sometimes it has treated it tenderly, but justlv, and more orless in a
oritical fashion. We have done everything that we could to improve it.
Fortunately, it came out in such a good form or rather in such an emaciated
form that it could not be emaciated any further. If you take one ounce
of blood out of it, the whole thing will come to an end. HoweVer, be
that as it may. even the skcleton Bill has my blessings and we send it
out from here with all possible good-will and hope that its brother. when
it comes here next year, will not have any of these difficultics to deal with.
With these words, Sir, T propose that we vote for this Bill unanimously.

Tre HonourasLk Sik ZULFIQAR ALT KHAN (East Punjab: Muham-
madan): I wanted {o speak on this Bill yesterday late in the evening but
when T saw the weary faces of the Honourable Members after a whole day’s
toil, I thought it wise to exercise self-denial. This morning, Sir, T think,
the Honourable Members are quite fresh and T may claim a little indulgence.
The Honourable Saiyid Raza Ali in the course of his long speech reviewed
tho rensons which actuated the other House for throwing out this Bill in
the beginning and then not accepting its introduction. The main reasons
given, and which are known to us sll, are that the Members of the other
House. thinking that Government made no response to their demands.
thought that they would force the hands of Government in conceding some
measure of further reform by rejecting this Bill. Sir, it mav be wise on
their part but for a man who is no#® an initiate, it is very difficult to form a
wood idea qf the reasons—weighty reasons—which they had in view. The
question of reforms has been agitating the minds of the Indians ever since-

[}
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1917. The present reforms were promised in 1917 and ufter the war the
present measure was given to us. We are still, although some wil) not
admit it, ip the experimental stage, and I think the world at large, and lnc'ha
in particular, is keenly interested in the development of this experimeny. To
my mind, Bir, the question of reform is dependent on the development of
the soul of the people. If the soul of the people is uflame, if the whole
nation is one, thep it is the divine law that no power can stand in the way
«f its advance. But, 8ir, it is an irany of fate that, while some of us want
turther refonns, we ourselves are not willing to do justice to on¢ another.
We have not, I am sorry to say, the wide vision of those who have made
natiops and who have guided the nations to the goal put before them. We are
rather antusted by petty-mindedness and by narrow sectarian views. 1 am
not uwe who would denounce the idea of reforms or would stand in the way
.of a npation, eapecially of my own pation. Even if I tried to do so, the
oprush of national tide would sweep me and others uway. The whole ques-
tion is whether those who speak for three or four hours ure willing to coneede
apything in the larger interests of the nation. I huve no doubt that the
British Governunent who have attained to their present position step by step
-and hayve now become the freest people in the world will not deny to Indians
that heritage which is theirs by selfishly monopolising the power in India.
Once they see that the whole of India, irrespective of cnste nnd creed, is
united in one purpose and is determined to march forward and is not
actuated by a petty splrit, they will he the tirst to come forward, even if
they did not want it, to hand over the kevs of the Indian administration to
us. But we have to see what the actual situation in India is. T am net in
any way exaggerating the real situation which ix facing us. When I nec
the state of sanitation, the state of the women, the state of the umeducuted
children, the neglect and carelessness that prevail everywhere, I must admit
that I fegl very disappointed in spite of sll the interest that T may have in
the welfdfe of my country. We must first direct our attention to the uphft-
ing of the whole nation. The Government have certainly helped us by
imparting education and by giving us an insight into administration. But
T would like to ask some of thore who have voiced their sentiments here if
they have done anything for their own country and for-their own people.
8ir, it would not be out of place here to sav that the twn countries which
have been under the protection of the British—Egypt and India—these
are the two countries which have come forward to claim their heritage.
Egypt has got it to a very larze extent: India T hope will soon get it. There
are other oriental countries under the control of European Powers. such as
France and Russia. France has got practicallv the whole of Northern Africa
inhabited by some verv intelligent races such as the Tunisians, Algerians
and Moors. T would like to ask my Honourable friends to reflect a little
and sce what state of affairs exists in those countries. Have the French
given those peovle any rights or are they giving them any education such as
we are getting here. or do thev put before them any poal of independence ?
As far as ¥ knnw, the great question which exists in the North of Africa is
that the French enlonists are trving to appropriate the most fertile lands
and to drive the Moslems towards the south.

Tae Honounasrx Tae PRESIDENT ; T do not wish to hurry the Honour-
ﬂﬁh};‘ Member, but T would ramind him that this is the third reading of the
14, "%
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Tug Hoyourasre Sik ZULFIQAR ALI KHAN: I think, Sir, I haye not
taken one-tenth ¢f the time that others have taken.
[ ]

Tux HovourasLe THg PRESIDENT: My point is that thig is the third
reading of the Bill,»and many of the points with which he is .dealing have
already been gone over.

Tux HoNourasLg 81r ZULFIQAR ALI KHAN: I was, Sir, dealing with
those problems which actuated the other House in rejecting the Bill; but
if you do not like me to speak on this subject I will desist.

Tas HoNourase TtEE PRESIDENT: I do not wish to confine the
Honourable Member in any way, but I would say that many of the peints
which he deals with have already been gone over. This is now the third
reading of the Bill.

Will the Honourable Member continue?

Tae HoNourasLe Sir ZULFIQAR ALI KHAN: In all this, Sir, as an
Indian and an educated Indian I have every sympathy with the aspirations
of my own people. It was only in the way of indignation that I said so
and I hope that those who listen to me here and who have the ear of the
public outside will act in such a manner as to remove all inter-communal
bickerings. It is the only way to attain Bwaraj, and if they do net ecultivate
these virtues I am afraid, 8ir, that Bwaraj will be a remote contingency.

Sir, last year there was such a big agitation over the salt tax that onc
iy rather surprised at the waste of energy of the political leaders in devoting
their timo to this question, because after all it was not such an oppressive
burden as to demand their attention to this extent. But it is a great credit
to the Finance Member that he has brought the tax down to the original
amount. I think we may congratulate the Government on this wise
deoision.

With rogard to the Past Office, as my Honourable friend, Bai Bahadur
Lala Rym Saran Das said yesterday, there is certainly an amount of laxity
and one does feel that the efficiency shown in previous years does no longer
exist. Letters are lost and sometimes deliveries are very irregular, and
therefore 1 would ask that the Post Offices may have a little mare attention
from the hcad of the office.

With regard to the Army, Sir, I am one of those who maintain that
armies should be kept very efficiently, but when the army is efficient it may
not. be in such large numbers. Efficiency naturally bespeaks s amall army,
espeoially when there is no very big army on the frontier. My Hanourable
triond said vesterdav that the Waziristan Force might be maintained so
that the maids that are committed may not be committed again; but, Bir,
he forgets that the maintenance of this large force in Waziristan is cost'ng
Government a treasure and sfter all who is to bear the burdes of this big

"expense? It i the poor. Amd then the Rai Bahadur was rather anxious
about she increase of the tax on salt. I cannot underetand how he ean
advooate this big expenditure on the Army in Waziristan.

With regard to the ineoma-tax, I agres with the Rai Bahadur that the
unrealipsd portioms of rents may mot be subject to taxation.

Sir, with these few remarks I ;.rive my whole-hearted suppart to this
Bl :

-
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Tun “HoxocrasLe Mn. A. C. MOWATTERS (Finance Secretary): Sir,
I move that the question be now put. . © ~ -

Tax HonouvrasLk TaE PRESIDENT : ' Tho question is that the question:
be now put. : : .

The motion” was adopted.

Tae HoNouraBLe THE PRESIDENT: The question is:

* That the Bill to fix the duty on salt manufactured in, or imported by land into
certain ts of British India, to vary certain duties leviable under the Indian Tariff
Act, 18&‘... to fix maximum rates of postage under the Indian Post Office Act, 1888,

further to amend the Indian Paper Currency Act. 1023, and to fix rates of income™
tax, be passed.”’
The motion was adopted.

INDIAN INCOME-TAX (AMENDMENT) BILL.
Tae HoXovrRaBLE Mr. A. C. McWATTERS: Bir, I beg to move:

* That the Bill further to amend the Indian Income-tax Act, 1922, for certain’
purposes, as passed by the Legislative Assembly, be taken into consideration.”

This small Bill is designed to remove certain defects and to repair cer-
tain omissions which occur in the existing Income-tax law. 1t relates
tc four separate matters. It has already been considered by a 8Select Com-
mittee of the other House, and I specially mention this point because the
Select Committee of the other House made certain changes and introduced
» new clause which has had the effect of altering the numbering of the
clauses in the Bill as they now uppear as compared with the numbering
referred to in the Statement of Objects and Reasons.

The first of the amendments proposed is dealt with in clauses 2, 8, 7, 8, 9
and 11 of the Bill. The object of this amendment is to make it clear that
sssociations of individuals which are not companies, registered firms or
Hixtlu undivided families are liable to income-tax. It has been the practice
in the past to tax such Associations, and it was clearly the intention of the
Yncome-tax Act, as is in fact shown by the definitions therein. But some of
the later sections of the Income-tax Act and also the Behedules which are
attached to the various Finance Acts proceed by enumeration of the classes
of asseesees, and that enumeration refers only to individuals, companies,
registered firms and Hindu undivided families and does not deal explicitly
with associations of individuals. Somo doubt therefore may possibly arise,
although the point has not actually been taken, whether associations of
individuals such as clubs, which may not be companies, are liable to taxa-
tion. It is the object of the first amendment to make this point clear. T
may mention that clause 2, which was added by the Beleet Committec
in the other House, provides that service of notice on such Associations
shall be made on the principal officer of such Association. This is merely
a8 8 matter of convenience. Clause 11 of the present Bill is intended to
yu.lu!zte assessments which have been made in the current year, and also
in view of the fact that the Finance Bill, which the House has just passed,
refers by enumeration, as I have described, to certain particular classes
of assessees, to make it clear that assnciations of individuals'shall, in the
eoming yesr also, be liable to taxationf. 4

The second amendment which this Bill proposes to mak ith in
elause 6 of the Bill. That oclause m’; to amend mﬁ: Y:fththe
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Income-tax Act of 1922. Section 25 of the Act deals with the protedure in
essessment of businesses which discontinue operations in the course of any
year. The necessity for that section ariscs from the fact that the method
of assessment of income-tax was changed when the Act of 1922 was passed
and t.he old adjustment system was then abolished. The result is that f
4 business has been assessed both under the old Act of 1918 and the new
Act, when it comes to be discontinued, it will have paid income-tax for
a year longer than a business which has only been assessed under the new
Act. That is the distinction between these two classes and the Select
Committee on the Bill of 1922 sought to give relief to, businesses which had
heen assessed under both the Acts. But unfortunately, as the Act of 1922
ig worded. it does not carry this out. The wording of the Act as it stands
- refers to the date on which the businesses came into operation, and not to the
fact that they had been assessed under the old Act or only under the new
Act. This is merely a drafting amendment intended to give effect to
what was the intention of the Select Committee of the Bill of 1922.

The third amendment is a very simple one. It is referred to in clause
10 of the present Bill, and the object of it is simply to impose a time limit
. for applications under section 66 (3) of the Income-tax Act which may
he made by an assessee to the High Court with the object of requiring the
Commisgioner of Tncome-tax to state a case in law. 1 will explain the
position briefly. Under section 30 of the Income-tax Act, an appeal lies
from an assessment by an Tncome-tax Officer to the Assistant Commis-
sioner, and a further appeal within one month lies to the Commissioner
under section 32. The Commissioner hears and normally disposes of that
sppeal, but if a point of law arises. the assessee has the right to apply to
the High Court for revision within one month of the Commissioner’s
order. On the other hand, the Commissioner also has the right to refuse
to state a case on the ground that no point of law arises. -‘The Act goes on
to state in section 66 (3) that the assessee may himself in those circum-
stances apply to the High Court for a mandamus that the Commissioner be
rsked to state a case, but that section omits to mention a time limit. In
nractice cases have arisen in which such applications have been postponed
for a vear or more, and this is an ohvious inconvenience both to the Ceurts
and to the Income-tax officers and in fact to the assessees themselves. In
the Bill as it originally went to the other House, it was proposed to fix a
time limit of one month, but the Select Committee have extended it to
six months, which T think the House will agree, is a verv liberal provision.

I now come to the fourth amendment, which is the most complicated
and technical. That is the amendment dealt with in clauses 4 and 5 of
the Bill. A verv curious. and accidental circumstance has caused anm
anomaly in our Tncome-tax procedure. Tt has resulted in a few provident
funds ,.df private companies, in two Provinces only.. being able to claim
the exefaptions from income-tax referred to in sections 4 and 15 of the
Tncome-tax Act. This result wns entirelv accidental and it arises because
of the wording of the Provident Tnsurance Societies Act of 1912, read
with the Tncome-tax Acts of 1918 and 1922. The Provident Insurance
Qocieties Act of 1912 is an Act which relates to a certain number of very
gmall soceties which do insurance business, and the Act is regulated bv
rules made by Local Governments. Two Local Governments, Bengal and
Burma, have held that provident funds of private firms should be classed
as coming within the Provident Imurance Societies Act, but as it ‘s
ofWously undgesirable to apply the restrictions of that Act to such provi-
dent funds, they have exempted th.em from the Act. But the Income-tax
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Aot in sections 4 and 15 gives certain exemptions from income-tax
both ¢o provident insurance societies and to societies which have been
ezempted from the Provident Insurance Societies Act, with the very
curious result that these few provident funds have been able to claim
exemption from income-tax, which was never intended by the Local Gov-
ernments, and to which they are not entitled. The position is one which
cannot be allowed to stand. To begin with it can only apply to very
small provident funds because of the limits of the Provident Insurance
Bocieties Act itself, which only relates to companies doing very small
business. In the second place it does not apply to provident funds in
Provinces other than Bengal »nd Burma since no other Local Govern-
ment has taken this action, and therefore the Government of India con-
sider that the best thing to do is to clear up the position by amending
the Income-tax Act 8o as to make no reference to the Provident Insurance
Societies Act. I know that some Members here are interested in the
general question as to how and under what conditions provident funds
of private companies should be treated as regards income-tax, and T wish
to give an aasurance that once this anomaly has been cleared away, this
question will be considered on its merits. There is probably a case for
making special provision regarding such provident funds as comply with
certain conditions, and this matter will be considered as a separate
question.

But there is another point in this amendment. The House will
observe that the method by which we propose to get rid of this anomaly
is to remove altogether the reference to provident insurance societies; in
other words, that we propose also to take away from provident insurance
societies, which are governed by the Act the exemption which such
societies now enjoy. The Provident Insurance Societies Act was passed
in 1912, and some 14 years ago, when I was serving in the Commerce
Department in another capacity, I had a great deal to do with the preli-
minaries which led up to this particular Act. There were at that time
some 1,200 of such insurance societies in operation. They led a short
life and a merry one. It varied from five to ten years, in the course of
which time they managed to collest a certain amouvut of subseriptions
from the more ignorant of the public, and they then disappeared. There
was a regular cyele of them rising and falling. That is the reason why
this Provident Insurance Societies Act was introduced, at the same time
as the major Act dealing with Life Assurance Companies. These societies
are too small to come under the provisions qf the Life Assurance Com-
panies Act, and therefore a special Act was passed to enable Local Govern-
ments to control the operations of these societies and to proteet the publiec.
The result of the working of thic Aot in the last 12 years has been that
29 only of these societies remain, of which 18 are moribund, and of the
remaining 11, I will only say that our expert officer. who has been deal-
ing with this question tells me that it would be all the better if these
eleven societies underwent actuarial valuation. The view of the Govern-
ment of India is that societies of this kind have no more right to be
exempt from income-tax than other insurance companies. The removal
of all mention of these societies in the Income-tax Act will mean that
they will enjoy exactly the same privileges as any other company doing
insurance business, and no more. But I may add that as regards existing
societies, since they have enjoyed these exemptions in the past, Govern-
ment, do not propose to make any slteration in the existing practice.
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'Ijhey can be exemptedOb.y notification. 1t is only in respect of new socie-
ties that the change will ‘apply.

I hope, 8ir, that I have made clear this rather complicated and technical
problem and I commend the Bill for the consideration of the House.

Tune HonNouraBLeE DR. 81k DEVA PRASAD SARVADHIKARY (West
Bengal: Non-Muhammadan): Sir; I am one of those that the Honourable
Mr. McWatters referred to. Bengal, according to him, in the bad company
of Burma has been offending and abusing the provisions of the Income-tax
Act, availing of obscure provisions of the Provident Insurance Societies Act
of 1812. This is a matter, Sir, for settlement between the Central Govern-
ment and the offending Governments, and if they have exceeded their pow-
ers or misinterpreted the provisions of the Act, and if they have set up a
body of rules under which most excellent results have been attained, that
18 a matter that, I submit, ought to be settled between the
Qentral Government and the offending Governments. That, however,
is  absolutely no reason why the somewhat heroic remedy of
an amputation in the regions of the neck should be resorted
“to for the purpose of curing -a headache. My Honourable friend:
has referrech to the Act of 1912 somewhat in the light of what I might
call » killing Act. But in the process of killing, there was an attempt to
conserve the smaller and better provident insurance societies that did not ao
that good which was expected, but that would be able to do it if they were
properly handled. The bigger insurance companies would not look at the
intending smaller insurer. I myself discovered that when I wanted to start
a small insurance and provident fund system for our teachers and workers in
the University who could not afford heavy premiums. These bodies that
are now to be deprived of an old right dealt with small premia. The bigger
insurance companies have been left out of the parview of the Income-tax
Act and rightly so. But the smaller socicties which are governed by the Act
of 1912 are now proposed to be taken out of the purview of the concession of .
the Income-tax Act. The quustion of premia in their case will not be
much of a practical mattor, because in spite of the Honourable Nawabe Sir
Umar Hayat Khan, the Government do not propose to tax incomes of less
than Rs. 2,000. Therefore, so far as

Tre HoNoURABLE MR. A. C. McCWATTERS: On a point of explanation,
Sir, there is no question of special .treatment as regards premiums. These
societies will be in the same position as any other company doing life
assurance business as regards premiums.

Tue HoNouraBLE Dr. S1r DEVA PRASAD SARVADHIKARY: I am’
glad to hear that, but it is a matter of no consequence. There is yhe
question of the securities of these companies. They also require protection
by a concession which they have so long enjoyed and which is to be with-
drawn for no good reason. If a company is well conducted, because it is
small, there is no reason why its securities should not- continue to enjoy
the rights so long enjoyed which were deliberately given to such companies
under the Act of 1912. The Government are probably correct in their an-
noyance with the Government of Bengal and the Government of Bomaby—
I mean the Government of Burma . . .

Tae HonouraBLE SIR ARTHUR FROOM : Not Bombay.
Tre HoNougaABLE Dr. Sm DEVA PRASAD SARVADHIKARY: I hgve
already, antagonised Bombay by a slip of the tongue. Bombay is so im-

maculate that it does tolerate an inadvertent slip of this kind. Supposing
[ .
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the Government of my province, Bengal, and that of Mr. Vedsmurt.x had been
doing things that thoy ought not to think of in any faghion, I submit, Sir,
absolutely no case has been thereby made out w h) the Act of 1912 shoutd
be taken out of the purview of the Income-tax Act, without a much stronger
case. I am glad, however, to weloome my friend’s assurance that these pro-
vident insurance funds will be adequatelv and sympathetically dealt with.
I know that my friend to iny right (Mr. Bell) and others like him who have
been trying to build up the trade and commerce of Caloutta kpow that some
of our merchant princes, private employers, ocorporations like the Corpora-
tion of Calcutta, the University and other teaching bodies are trying mow
to provide provident funds for theu- employés. 'They cannot all avail them
selves of the excellent provisions of the postal insurance fund. I acknow-
ledge with gratitude that in the case of the Univursity workers and workers
of the Port Trust and some other important bodies, the pnov:sxons of the
postal insurance fund have been extended ; and if the provisions were extend-

, at all events, say to deserving bodies of public workers, like teachers of
eoogmsed schools and colleges, much of the grievance that I have in mind
would disappéar. But till that ir attained in the cuse of the private com-
panies and corporations and bodies that T have mentioned which are trying
to build up the provident fund system, I do not think this healthy and long
standing provision ought to be interfered with. I say ugain that T welcome
the assurance that a very sympathetic treatment will be accorded to the
private provident fund societies, and anything that Government ‘can do
to proteot the securities and funds of these societes in the matter of exemp-
tion from Insome-tax will, I am sure, be a great nublic relief.

THR HONOURABLE THE PBESIDENT The question is:

‘“ That the Bill further tu amend the Indian Income-lax Act, 1822, for certain
purposes, as passed by the Legislative Assembly, be taken into consideration.”

The motion was adopted.

Tarx HoNouraBLe THE PRESIDENT: The House ‘will now proceed to
the detailed consideration of the Bill.

Clauses 1, 2, 8, 4, 5,6, 7, 8,9, 10 and 11 were added to the Bill.
The Preamble was added to the Bill

Tre HoxourasrE Mr. A. C. McCWATTERS: I beg to move that the
. lea Bill, as passed by the Legislative Assembly, be passed.

Taz Horourasre THE PRESIDENT: The question is:

*“ That the Bill further to amend the Indian Incomeux Act, 1922, for certain
purposes, as passed by the Legislative Assembly, be passed.”

The motion was adopted.

AMENDMENT OF STANDING ORDERS.

Tae HoxoumasLe Mr. J. CREHAR (Home Becretary): Sir, at this
hour and sfter its long, and not unexacting pre-occupations with wider
and weightier issues, "think T shall correctly interpret thb wish of the
House if T ‘‘ imitate the honourable @omans in brevity.”’ This can be



. AMENDMENT OF STANDING ORDERS. 137
said, without any disparagement to the real importance of any improve-
ment in our procedure,®because I think thut, when the House referred the
amendment to the Select Committee. they then approved of it in principle.
The rest was largely a matter of detail and of drafting. That work, ss
the House will acknowledge, has been carefully and scrupulously performed
by the Select Committee. I am happy on my own part to acknowledge
that the amendment, as it has been reported bv the Select Committee,
is a distinct improvement upon the form in which I originally presented
it and I commend it to the favourable attention of the House. S8ir, I
move :

“ That the Report of the Select Committee on the Sroposed amendment of the.
Standing Orders, relating Lo the quorum of members of Select Committees, be taken
into consideration.” ’

The motion was udopted.

Tne HoNovraBiLeE Mr. J. CRERAR: Sir, amn I at this stage to move
that the Standing Order as amended be passed? If so, I make that motion.

Tue HoNouraBLk THE PRESIDENT: The question is: -
‘* That the *Standing Order as amended be passed.’”

The motion wus adopted.

VALEDICTORY REMARKS OF THE HONOURABLE THE
PRESIDENT.

Tre HoxovraprLe THE PRESIDENT: As this is the last time I shall
have the honour of presiding over this Council, I take this opportunity of
thanking all the Members [rom whatcever section of the House for’their
continued courtesy, kindness and support to the Chair during my tenure
of office. The appointment of n first President of the Council is not
perhaps altogether the bed of roses some people seem to think. I will
not say that it is lauborious but we had to start our practice and procedure
on sound foundations. Even in the matter of the ‘‘ speakers’ eye '’ discre-
tion is necessary. I may say for myself that I have always endeavoured,
as far as possible, to catch representative opinion from all.sides of the

* « After Standing Order 39, the following Standing Order shall be inserted,
namely :
©30A. (1) At the time of the appointment of a Select Committee, the number
of persons whose presence shall be necessary to constitute a quorum of ‘the
Committee shall be fixed by the Council.

(2r If, at the time fixed for any meeting of a Select Committee, or at any time
during such meeting, a quorum is not present, the chairman of the Com-
mittee shall either adjourn it forthwith to a future day, or shall. defer.the
commencement, or suspend the proceedings of the meeting for such period
in the same day as he may m reasonable, and, if at the expiry of
such period a quorum is not present, he shall adjourn the Committee to a
future day. °

(3) Where a Select Committee has been adjourned in pursuance of sub-order (2)
ongthree successive days fixed for meetings of the Committee, the chairman
. of the Committee shall stay further proceedings, and shall report the reason.

. for so doing to the Council’ ™
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House. (Applause). It is not possible, having fogard to the ordinary
exigencies of debate, to enable every Member to spcuk on every subject
and T do not think the House would wish it. But whut one has to do is,
as far as possible, to catch representative members of the House in such
8 way a8 to produce a debate which elicits the truc trend of opinion and
enables all views to be brought forward. I kmow it is very annoying—
and I am very likely to feel it myself—to Honourable Members who come
down prepared with their speeches not to have an opportunity of delivering
them. But as the Council develops and the sense of Parliamentary]
responsibility is imparted, it will be found that, as in the House of
Commons, Members will arrange among themselves to take different points.
Then it will be easier for the President to get a good debate without any
Member who has a desire of participating in the debate feeling he has
been neglected.

I should like further to say just a word or two of thanks to the officials
of the House, more particularly to Messrs. Graham and Periera who sit
at the table.. (Applause.) They have very much facilitated my work by
the way in which they have put up papers before me, and I think Honour-
able M)embers will agree with me that they have been most useful to the
Council (Applause.) I shall not, as I said before, again preside in this
Chair but it will always be a matter of great satisfaction and pride to me
that I have been permitted to be the first President of the premier legis-
lative body in the Indian Empire. (Applause).

Tag HoNouraBLE Dr. Miax Sie MUHAMM..[. SHAFI (Law Member):
Sir, on this the last occasion of your occupation of the Chair in this House
1 deem it, as the Leader of the House, my duty to offer to you our grateful
thanks for vour unvarying courtesy, for your impartiality and for the
exgellent manner in which you have discharged the dutiesof the high office
which you have occupied during the last four years. It been to every
one of us, officials as well us non-officials, a real pleasure to have had
for the President of this Council a gentleman of your ability and your
experience and of your knowledge of procedure and of law. ~(Applause.)
You are now leaving us in order to occupy perhaps a- more responsible and
a more difficult position. 1 can assure vou on behalf of my Honourable
Colleagues present here to-day and on behalf of those who are absent that
our best wishes go with you for the success in your new sphere of life.
(Applause).

Tuz HoxouraBLe Rasa PRAMADA NATH RAY or DigearaTia (East
Bengal: Non-Muhammadan): 8ir, I associate myself with the remarks
that have fallen from the Leader of the House and we hope that you will
have a successful career. Although the Home Membership, as was said
the other day, is not a bed of roses, still we have great hopes froth you.
What we shall really look forward to is that, although you may be on our
visiting list, we shall be able to have opportunities of seeing you here and
being cheered up. With these few words I congratulate you most heartily

on your new nppointment.
¢

Tre HonovrasLe THE PRESIDENT: I thank the Leader of the House
and the last speaker for their kind remagks on behalf of the whole House,,
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and, as the House has already congratulated me on another oecasion on
my appointment. to the Home Membership, I will not prolong this parting
scene but I would ask®the Honourable Members to shake hands with me
before I take leave. I adjourn the Council till the 27th of May.

(Honourable Members then shook hands with the Honourable the
President.)

The Council then adjourned till Eleven of the Clock, on Tuesday, the
27th May, 1924.
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Crss—
« Question re —— on tea, indigo, lac and cotton ...

CxyLON—
See ** Colombo ”’,

Crapwick, Tae Howovmamx Mr. D. T.—
General discussion of the bu et for 1984-26
Indian Tariff (Ammdmunt)

Oath of office
Sea Customs (Amendment) "Bill

CHATRMEN—
See ‘‘ Panel of — *’

Crax JuuMea-CEnvror Ramway—

Question re construction of —— line on the North-Western Railway:

Paaa.

236228, .

2
108--104, .
167—168

837

1218

481483
564 - 566

1
862 —564

38

€
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. . ®
varum(st
See ‘* Ecclesiastical Lstsbhshmenb ",

«CHARANJIT BINGH, T HONOURABLE SARDAR—

Election of ——to the Select Committee on the unendment o
Btanding' Orders

General discussion of the budget ior 192425 . .

Indian Finance Bill

Oath of office

Resolution re establishment of pnoneer sugar factories and the pro-
motion of sugar-cane cultivation.

-CHARITABLE AND RsriGrous TrusTs (AMENDMENT) Brur—
Announcement re assent of the Governor-General to —

-CratTERIRE, THE HoNouraBLz Mr. A. C.—
Indian Finance Bill

+CHEITIYAR, THE HONOURABLE SIR ANNAMALAI—
Nomination of —— to the Committee on Petitions
Re:;lutlon re restrictions and disabilities imposed on Indians in South
rica

-CELD WEeLFARE MOVEMENT—
Resolution re ——
JCHINA—
See ‘“ Indo ——''.

-CLEMENTS, ROBSON AND CoMPANY, MExssrs.—
Question re contract with —— fer supply of edible grains, etc.,
the Milithry Department.

+CoaL—
Question re carriage of — by sea for Indian State and other rul-
ways and tke Indibn Marine.
Question re imports of South African — into India
Question re imposition of import duty on South Afncan——
Question re reduction of railway freight on —

(opE or CiviL PROCEDURE (AMENDMENT) BrL, (ATTACEMENT oF Gov-
ERNMENT SERVANTS' SALARY)—
Announcement 7e assent of the Governor-General to —

Cepe or CiviL Pnocnnunn (AMexpMeENT) Brir. (Restrrurion or Cow-
JUGAL RIGHTS)— .
Announcement 7re assent of the Governor-General to —

-CopE OF CRIMINAL PROCEDURE (SECOND AMENDMENT) Brr—
Announcement r¢ assent of the Governor-General to —

-Cope OF CRIMINAL PROCEDURE (FURTHER AMENDMENT) Brmi—
Announcement re assent of the Governor-General to —

- CoIN(8)—
ee ' Gold .

»CoINAGE—
See ** Gold .

- COINAGE (Anunmr? Brr—
Laid on the Table as passed by the Leglslahve Auembly
Motion to take into comsideration
Taken into consideration
Passed
Message from the Le{xslatwe AusembTy agreemg to the l.mendment
made by the Council of State in the —.

P et [P GO
—

Pags.

866

467—458
706 708

546

18

712=-716

291303

569

181
42
642

17

17

18

18

882
382 -383
383891
892
618—614
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CocLLnGa(s)—
See ** Military — ",

Corompo— ¢
Question re treatment of Indian visitors on landing in ——, Ceylon

See ‘‘ Import(s) *.

CoroNixs CoMMITTER—
Question re scope of the —
Besclution re instructions to the — with regard to the Kenya

Immigration Bill, ete.

See ‘‘ Andamans *’,

CuomMARDER-IN-CHIRr, Hrs ExcmLiaNcY THR—
Cantonments Bill .-

General discussion of  the budget for mq.afs

Couumncz Daranramwy—
8ee ‘* Standing Advisory Committee(s) *'..

Coauxncul INTELLIGENCE Drranramer—
Question re the strength of the —— and the pay of the officials
connected therewith.

Coxumronr TravELLER(S)—
Question re railway concessions for — ooe

¢ See ¢ Ail:;ncoBcnk

See X
Bee Coloma — i
See Drngl Mnan!wtu'x:c —_

8¢¢ "
See New 1ul——- .
8ee * North West Frontier Inqmry—

See Pnbhclty —_,

See ‘ Railway Risk Notes — .
8ee *‘ Securities — ’

See ** Select — "',

See ** Standing Advitory _—

CoMMITTRES ON PETITIONS—

Constitution of a —

COXDOLENCE(®
—on (ch)-o-deuh of Mr. G. M. Bhurgr N
—— on the desth of the Homourable N.wsb Su' Bahram Khan

—on the deatk; of the Honoursble Khan Bahador Sir Abmedthamby
Marieair.

CONGRATULATION (S
— ta the P)r-:ndmt on his oppmntmcm as Home Member of the

Governor-General's Executive Council.

<

CNWSOLIDATION—
Remsarks by President re — of Bills ooy

Pags.

160—161

831332
486504

209—213,.
224, 230

432438,
483 456,
486— 487

114

7—8.

6517—5190
—4
206— 207

408411

' 318319




INDEX. 9
R |
* Page.
- @
ConsuL(s)— o
Question re DBritish 115 -118
CONBULTING ENGINEER(S)—
Question re the —— to the India Office . 120—121
CONTRACT(8)—
See ** Clements, Robson and Company, Messrs "’
See * Printing .
CoPYRIGHT-= )
Question 7e —— Library in India < e 687
Ccrron—
Question re cess on — 12-18-
CortoNn Czss (AMENDMENT) Brur—
Laid on the Table as passed by the Leguhhve Anombly 81
Motion to take into consideration 181
Taken into consideration 151
Passed 161
Announcement re assent of the Governor-General to — 576"
CounciL or Srare—
Speech delivered by His Excellency the Viceroy to the —— and Legis- 23—32
lative Assembly on the 3lst January 1824.
CouNciL or StaTE DEBATE(S)—
See " Debate(s) "'.
Crxrar, THE HoNouBarLE MR. J.—
Amendment of Standing Orders so as to prescribe a quorum for 333, §34,.
Select Committees. 736—7387
Criminal Tribes Bill 883, 811, 316
Election of —— to the Select Committes on the amendment of Stand- 356
ing Orders,
Indian Penal Code (Amendment) Bill 3956 — 399
Motion for the election of panels of Shndmg Advnory Committees 86
attached to the Home, Commerce, Education, Health and Lands
and Industries and Labour Departments. .
Remarks on the death of the Honourable Nawab 8ir Bakram Khan... 3
Resolution re ratification of the international convention for the 520—525,
suppression of, and traffic in. obscene publications. 627
CrnaNaL Triezs Brui—
Motion for leave to introduce 18—-19°
Introduced 19
Motion to take into consideration 81
Motion that consideration be postponed for not leu thm s fortmght 82—§8
Motion adopted 83
Motion to take into consideration resumed 307—810
Taken into consideration 811-3816-
Passed 818
Message from the Leglslstxve Assembly sgtoemg, without amend- 484
. ments, to the —.
Announcement re assent of the Governor-Gemeral to — 648
CrsToMs (Anxmu:m) Brmi—
See ‘“ Sea —
Curonr MzMons (AManpyent) Bror—
An.nom.:ooment, re assent of the Govetnor-General to — 18
L §



10 INDEX.

y [ -
Paas.
L[4
.Dapamstoy, Tue HowouranLt Sir Manxckar B.— .
Cahtonments Bill . 217318,
Congratulations to the President on his appointment as Home 25
M%-‘mber of the Governor-General's Executive Council ... 407—408
Criminal Tribes Bill 83, 818
Election of — to the panels of Standing Advisory Committees 244
attached to the Home, Commercé and Industries and Labour
Departments. _ '
Election of —— (o0 the Select Committee on the amendment of 586
Sundixm.grdeu. - . .
General ¢ ssion of the budget for 1824-25 ... 438 487,
Immigration into lndia Bill 17‘:_2_’1‘3":
Indian Coinage ﬁAmeudment) Bill 3% iggg
Indian Finance Bill - (588, 657—661
Indian Penal Code (Amendment) Bill L ' 348
Indian Talls Bill _ 318; 831
Ngl;itmtiou of —— to the Panel of Chairmen of the Council cif [
e.
Remarks re” allotment of the 7th March 1824 ounly for the general
discussion of the Bpdget, as originally urwged.y 380
Remarks re change in the dates for the discussion of the budget 857
from 7th March 1824 to the 7th and 8th idem.
Remar'is re suggstion of the tiking of a group photograph of |. 308
Members.
Resolution re appointment of a Committee to enquire into the 5759,
B::Snomic oonditmau ¢;f 3:0 belle ;f Indfi;. His H 61—63
ution re award of the No rise for peace to His Highness )
the A Kt AP =
Resolution re draft convention of the International Labour Con- }00
ference conccrmla‘ ing the use of white lead in rinting.
Resolution re establishment of pioneer sugar factories and the pro- 548

motion of sugar-cane cultivation.
Resolution re instructions to the Colonies Committee in regard to 496—497
the Kenya Immigration Bill, etc. 500
ReB.:!u;ion re mural paintings in the Government buildings at 185198,
isina. 1
Regolution re publication of Bills in all their stages in the Council uo_i:g
of State Debates.
Resolution re ratification of the international convention for the sup- 522, 525
_ pressict. of, and traffic in, obscene publications.
Resolution re reconstitution of the New Capital Committee, Delhi, 186—161

with & non-official majority.

ution re restrictions and disabilities imposed on Indians m 6i1=612,°
Soutn Africa. ’ 628
Resolution re substitation of a provident fund for the existing 248—258
pension system. 257

« Besolution re unemployment in India
Ses Cusioms (Amendment) Bill ... I .

See ‘* Questions and Answers ',

“Laries, MILITARY—

Question re running of — at a profit - $3-47
DARBEANGA— |
Seef “ Rat'r'reshmu 8Singh, The Honourable Maharajadhiraja Sir,
of — 7,

Iuvxdt:ox, Mn. G. B.-f- .
estion re pay of — on tation to th i
et Dol dqm ion ; e Public Works Depart- 687




INDEX. 11

..~ L ) .
) * Pace
I'awy, Tk HoNoumams Mn W, A, W.— e
Oath of office . o " o 507
Daati{s)— \
i ; 517—519

Condolences on the —— of Mr. G, M. Bhurgri
Condolences on the ——of the Honourable Khan Bahadur Sir 208207

Almedthamby Maricair.
Condolences on the —— of the Honourable Nawab Sir Bahram Kh.m 1-4

Dypare(s)—
Resolution 7¢ publication of Bills in all their stages in the Council of 108—112

State —.

Dick PASSENGERS—
See * Quarantine '’.
i

DERRA Dun—
See *“ Military College(s) *'.

Crevr—
See ** Hostel(s) ’'.
See ** Imperial Research Institute —
See ‘‘ Lighting, Street .
See ¢ Mural %atnung(s)
See “ New ——
See ‘‘ New Capxtal .
See ‘“ New Capital Committee ’’,
See ‘‘ New Capital Works — "',
See *‘ Public Works Department, —

[X]
.

”»

DEPARTMENT(8)— - . v .
Question re — in which subordinate staff consists of a majority ot

non-Indians.

105

Drrury COLLECTOR(8)— -
See ** Pension ”’

ara Isman KHAN—
Question re construction of protective works
erosion of river Indus.

at —— against tle 37

DHANBAD—
See ** Geology ™ “
See ** Mining '

TiGHAPATIA— . .
See I{oy, The Honourable Reja Pramada Nath, of —

Districr HEADQUARTERS—
Question re —— without Railways e 570

1>, VISION(8 .
See ‘(‘ ublic Works Department, Delhi

Travas Mmunclm Conumu-— _ .
Question re Indion — L .. ¢

DuMnaoN— )
Sce “l\(wh.uu Prasad Singh,

tof — '

The Honourable Maharaja Bahadur,

Durry— ;
See Impux? . . j

o
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Easr InpiaN Ranuway—

Question re minimum and maximum say of Station uponntcndents
and Station Mastersqon the —— and the number of posts held by
Indians, Anglo-Iudians and E

Question re special and A-class stahons on the —— under Indian
Station Masters.

EasteeN AND WresTerN HosTELs, Rarsmna—
Question re excess expenditure on

Eurm Bencan RaLwar-—
Qn::;tion re corrugated iron sheds at Railway Station platforms on

Question re extension of the bLroad-gauge —— line to Siliguri
Question re number of Mubammadan employees on the —
Question re number of Muhammadan officers in the Agency and Loco
Departments of the —. ’
Question re opening of the hroad-gauge —— line from Bantahar to
Parbatipur.

Question 7¢ pmpos(d Nachoul-Ishurdi branch of the —
See ** Flood(s) . *

ECCLESIASTICAL DEPARTMENT— l
Question re expeoditure on the — o !

FCLESIASTICAL FETABLISHMENT— :
Question re grant of overseas pay and exchange compensation sllow. :
ance to Chaplains on the Indian —. i

Economio— _ . L ;
Resolution re iutment of & committee to enquire into the — .
conditions of the people of India.

Epvcariox, Aaaiw axp Laxps Derapramnr—
See * Stasding Advisory Committee(s) ™

EpucCaTiONAL—
Question re India’s —— palicy

Eucnox(s)—— . "
See Committee *°.
See * Publicity Cesmitées .
See ** MNanding Adrisory Con-meo(n) ",

L —— ) o o

Buacrricity (AMENDMryt) Boi—
Announcement re assent of the Governor Gemeral to — ...

EMIGRATION— '
Bee * Colombo *'.

See * al:gk i

See *‘ South A nen :
Exicratior  CoMMITTEA—

Flection of Members of the ——

Extension of t.hepmodofnonmuon oremofmfor;

'h;l Advisory —— attached to the Department of Edobaliocn, Tisith
all

Lands.
See ' Standing Advisory Committee(s) *.

ExzMy SHir(s)—
Question 7¢ utilisation of profitsa from the working of ——

ExcINaER(s)— ¢
See *‘ Consulting ——

Pace.

282

51858

638

549

&70
645 640
647
870

70

Gdl

13

18

205
26

v e
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. .o Pace.

ExGLsir Man—
Question re delay int the arrival of the A 169

Q;io)as:;on re unsatisfactory hours for the dehwry of the — in 169
e

Excance— ! -
Resolution re deletion from the Statute Book of the ratio of two By
shillings to the rupec. (Not moved).

ExCHANGE COMPENSATION ALLOWANCE—
Qee ** Ecclesiastical Establishment '’.

EXECUTIVE—
Question re scparation of judicial from — functwns e 10

Fxecurive COUNCILLORS—
Question 7e reduction in the number of —— and Ministers in some 34
provinces.

* Exrenprrvre, Heans or—
See ** Budget ". i
1
Farp(s), Ran.way— i
See. * North-Western Railway ™ !
|

FivaNee— )
8ce ** Railway '— .

Frvaxce Bi— v
Certificate and recommeundation of the Governor Gereral under section 301 - 592
678 (1) of the GGovernment of India Act. .
Laid on the table L 592
Fixing of date for consideration of the —— ... e i BU2--BYR
Motion to take inte consideration ... ... t48=-"701
Tuken into Lonslderatron v 703---720
Passed e i 720 732

FINANCIAL— !
Statement laid on the table re important —— questions outstanding ' 16 -17

llaot;;m His Majesty's (lovernment and the Government o
ndis.

FivaxciaL Apvisre(s)—

ion re —— to the differant Departments of the Government of

127—128
India.

FINANCIAL ASSISTANT-—

Question re —— to the Chief Engineer, Public Works Department, 125
Delhi.

FINANCIAL STATEMENT—
See ' Budget .

Flm&:);t;on re action taken by the Eastern Bengal and Bara-Sirsjgunge
Railways to prevent the recurrence of —— in North Bengal.

570 571

Fonasr(s)— ) .
Quc(:suon re mining concessions and —— monopolies

~r

cER(8)-—
Fo“(::es(t)xgl re(l)mdequ of training ot —_— 260 950
$
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.. i
¢

Fomest RiszARCH INSTITUTE aND Couixce, Dexra Dyn—
Question re estimated cost of expansion of —

Question re expenditure on expansion of — ot

Question re filling up of temporary vacancies in the — ...
Question re Indianisation of the superior services in the — e
Question re number of Indian officers in the —

Question re officers in charge of various sections of the ——

Forzst Sxavrce—

Besolution re amalgamation of the Imperial and provincial bram.hel ‘
of the —— (not moved).

ForgsTRY— )
Question re action taken on the Resolation re
by the Council of State.

education, passed !

Froou, Tur HoxoURABLE Si® ARTHUR—
Congratulations to the President on his appointment as Home
ember, of Governor General’s Executive Council.
Election of — to the panels of Standing Advisory Committees
attached to the Commerce and Industries nnd Lnbom- Dopu'tmenk
Indian Coinage (BAumendmont) Bill ...
Indian Finance
Indian Income-tax {Amendment) Bill
Nolmms #on of —— to the Panel of Chairmen of the Council of
tate
Remarhs' on the death of the Honourable Khan Bahadur Sll‘
Ahmedthamby Maricair. '
Rnnest for the allotment of more time for the general discussion |
the Budget. i
Resolution re appointment of a Committee to enquire mto the
economic conditions of the people of India.
Resolution re draft convention of the Intcrnational Labour Con-
ference voncerning the use of white lead in painting.
Resolution re establishment of pioneer sugar factories and the pro-
motion of sugarcane cultivation.
Resolution re substitution of a provident fund for the existing

pension system. N
Resolution. re unemployment m India e
See “ Questions and Answers ”’ ‘
GEOLOGICAL—
Question re —— survey of tribal area in North-West Frontier

GBOLOGICAL SURVEY OF INpn—
Question re Indian candidates for vacancies in the —_

.GroLoGY—
Question 7e establishment of a school of Mining and -—, at
® Dhanbad.

Ge Q f th the Bombay M
uestion re reopening o the —— coinage in the m int
Question re of the issue of —— coin from pubﬁ’c

See ** Sovereign(s)

GOVERNMENT Ilm\lm:u-—
See ** Rusiness, Official .

‘Govenynent oF INnua—
Question re appointment of members of the Iudun Civil Semoe as
Secretaries and Deputy Secretanm if. the —.

See * Liabilities ‘. .

treasuries

244

264

8—70
581,562
B60—551
267
264268

516

| SR .
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Govg‘unm or INpna Acr—

ostion re inquiry ‘into the working of the —

Question re r'tlxlfes under Section 67 gof the e—— :
o

-GOVERNMENT OF 1NDIA SECRETARIAT—

Question re posts retrenched i _—
Nee ¢ Nuhmd.npo n(s) . in the
See ** Becretariat '’.

-GGOVERNOR (EBNERAL—
See ‘' Measage(s) .
See “Telegramis; .
Sce *' Viceroy, His Excellency the ™.

{RAIN(8)—
See ** Clements, Robson and Company, Messrs.”

GriNpaL, Mr. E. B. W.—
Question re tEmy of —— on
ment, Delhi.

deputation to the Public Works Depart-

HARDWAR RATLWAY STATION—
Question re the defects in the — ...

Hory Praces—
See ** Pilgrim  traflic "',

~HoME DEPARTMENT—
See ** Standing Advisory Committee(s) .

I
HONGKONG— . |
Question re acquisition of land by Indians in — v
!

I

|

i

i

Hosprrars, MILITARY— o
Question re closure and reduction in the number of — ...

HosTeL(8)-— ) '
Question re cost, estimated and actual, of the Eastern and Western .
——. Raisina (Delhi). L
See *“ Fastern and Western —— Raisina .

f

Howran-Bousay Posrar, ExprEss—
See  Postal . .
HyYDRO-ELECTRIC SURVBYS— ‘
Question re abolition of the — ...

IeseTsoN Roap, RAISINA—
See * Lighting, Street ™. {

IpcAR (AGBA)— . .
' See * Bombay, Baroda and Central India Railway . ;

IMMIGRATION— :
See ‘‘ Kenya —— Bill”.

IMMIGRATION INTO INDIA Biur—

Laid on the table as passed by the Legislative Assembly ...
Motion to take into consideration ...

Motion to refer to Select Commitice (negatived)
'I'aken into consideration ...

Passed
Announcement e

‘assent of ‘the Gover'x.llor Gener;i to ——
°
ImrERIAL Redearcu INsTrrure, DeLni— :
Question e &—
[ )

Pacn.

571
671-- 576

352—253

150

45—186

589—390

17
171178,
206

178 -205
206

208

576

270 <271

-
® o

14 . °
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R Pace.

InprRIAL SERVIGE(S)—

See ‘“ Allowance(s) *’.
IsporT(8)—

Question re enforcemant of the principle of i ity i

of Trom Colonies. principle of reciprocity in the matter 1011

IMroRT DUTY—

Question re imposition of —— on South African coal ... 43
IxcoME-TAX

Questivn re collected from indigo, shellac and silk factories for 150—151

che last five yearn.h f indico 1 ] *

uestion re exemptioh of indigo factories from ent of — ...

Question re liability of Indian Tea Companies wpazn; and super-tax 183 f‘;
INcOME-TAX ACT—

Question re amendment of the — ... 259
INCOME-TAX (AMENDMENT) Bri— L

Laid on the table, as passed by the Legislative Assembly 616

Motion to take into consideration ... 732 Tu

Taken into consideration ... 26

Passed =38

Announcement re assent of the Governor Gemeral to — 17

Inpia OrFicR—
See ** Cunsulting Engineer(s) ™.

INpiaxy CiviL SERVICE—
See ** Secretariat ™. |

INpiaN Crvi Szrvice ExAMINATION—

Question re iculars in regard to the
March IE

beld at Allabhabad in 644--648

«Question re successful British and Indian candidates at ‘the last — 644

. InNpIAN MaArDNE— -
Question re carriage of coul by sea for Indian State and other 121
railways and the —.

Inpian Penar Cops (AMxxpuENT) Boai—

Laid on the table as passed by the Legislative Assembly ... 238

Motion to take into comsideration ... SUS—3W7
. Taken into consideration ... W7 — 308

Announcement re assent of the Governor General to — ... 876
INpIGO—

Question re ceas on —— ... 12 -13

Ixpico Czss (RxpraLing) Bmi— !
Announcement re assent of the Governor General to —— ... ! 17

Inrg: Facrorms— . .
estion 7e exemption of —— from ment of income-tax
See *‘ Income-tax . Py \ 183 484

Inpo-Burua RamLway— ¢ '
Question re — e 568
See ‘“ Burma ’’. . :




<) INDEX.

INpo-CRINA— .
Question re treatment of Asiatics other than Japanese in ——

INDUS—

Question re comstruction of protectiv i
i ctive w ‘ 3
against the crosion of rivclx3 —_ ks ot Dere Tanail Khan

INDUSTRIES AND LABOUR DEPARTMENT— .
See ‘* Standing Advisory Committee(s) .

Inwzs, 'I'ne_HoNoumamz S CHARLES—
Indian Finance Bill .

INsURANCE—
See ** Lifo

Companies Act .

IrnIGATION—

Resolution re survey of possibilities and organization of power lift '

—— from the wells

IsuurpI—
See ‘‘ Eastern Bengal Railway ',

Ismarn Kuan, Tue HoNourabie Hadr CHAUDHURI MUHAMMAD—

Election of —— to the panel of Btanding Advisory Committee .

attached to the Commerce Department.

Jasrer, Tue HoNourasrLe KuaN Bamapur EpranmM HarooN—
Cantonments Bill

Condolences on the death of Mr. G. M. Bhurgri

Condolences on the death of the Honoursble Khan Bahadur Su'

Ahmedthamby Maricair.

Resolution re sward of the Nobel Prize for peace to His Highness

the Aga Khan.

JAITO—
See *“ Akali Jatha(s) .

JAPANESE—
See ‘‘Indo-China .

JoGENDRA SINGH, THE HONOURABLE SARDAR—
Election of —— to the panel of Standing Advisory Committee
attached to the Department of Education, Health and Lands.
General discussion of the budget for 1924-25 ...
Indian Coinage (Amendment) Bill ...
Indian Finance Bill .

Question put by the Honourable Sa.i}ud Raza Ali in the absence -

of —.
Resolution 7¢ appointment of a Committee to enquire into the
economic conditions of the people of India.

Resolution 7e uward of the Nobel Prize for peace to His Highness '

the Aga Khan.
Resolution re establishment of fioneer sugar factories and the pro-
motion of sugar-cane cultivation.
Resolution 7e restrictions and disabilities imposed on Ipdians in
South Africa. )
Resolution re survey of irrigation Sossibilities and organisation of
power lift irrigation from the wells.
See *‘ Questions and Answers .
.
JoINT COMMITIEE(S)—
See *‘ Bugeession Bill .

081 — 685,
700 - 708

.

bt}

~r

—377

242

213 - 216,

230 — 231
518
207
89
i
i
‘ L]
i
f 242
464466
390
700 - 701
¥5--26
55— 58,68
A—2

608 -- 511,550
! 621—623

' 357—362,371
—a76

I
!
I
|
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. . Paoz.
JupiciaL— , I —
Question re separation of —— from executive functions ... 10
JUDICIAL ADMINISTRATION—
Question 7¢ improvement of the of the North-West Frontier 40
Province. '
JuniciaL COMBMISSIONER, ADDITIONAL—
Supplementary Question re appointment of an Indian as —— North- 40

West Frontier Province.
KALABAGH-BANNU RAmLway—
See ¢ North-Western Railway ™

KAraANDIKAR, Tue lloNouraste Mr. R. P.—
Cantonments_ Bill

Ceutral Board of Revenue Bill

Criminal Tribes Bill

Election of —— to the Enufmtion Committee ...

Immigration into. India Bill

Indian Coinage I&Amendmc.ut) Bill

Indian Finance

Indian Succession Bill

Indian Tolls Bill

Oath of office

Resolution re award of the Nobel Prize for peace to His nghness
the Aga Khan.

Resolution re mural paintings
Raisina.

Resolution re publication of Bills in all their stages in the Council
of State Debates.

in the Government buildings at

Resolution re restrictions and disabilities imposed on Indians in South

Africa.

Resolution re survey of irrigation possibilities and organisation of
power lift irigation from wells.

See ** Questions and Answers ",

Kexva IMMIGRATION Bri—
Question 7e action taken by Government to protest ngamst _
Resolution 7e —— (not mO\ed) .
See ‘ Colonies Committee *’
Krsuava Prasap SiNcH, THe HoNouBABLE MAHARAIA BAHADUR oOF
DuMRAON—

Nomination of to the Committee on Detitions

KnararnE, THE HONOURABLE Mn G. 8.—
Criminal Tribes Bill

Immigration into India Bill
}ndmn Coinage Amendment) Bill ...
ndian Finance Bill
Indian Tolls Bill
Resolution re appointment “of a Committee
economic conditions of the people of India.
Rf;oluhﬁg re award of Nober Prize for peace to His Highness the
ga an
Resolution 7e cstablishment of pioneer sugar factories and the pro-
motion of sugar-cane cultivation.
Resoluuun re ratification of the international convention for the
uppression of, and traffic in, obscen: publications.
Res ution re substitution of a provident fund for the existing pennon
system. “

to enquir.; into the

- 1920 -

219—220,224
—226
894—395

313

303

185 -188
<87—888
661—666,718
388
421,328
1

94
142 143
| 108--109,111

—112
603—604

368—370

43—44
106-108

L
o 5
|

18--19, 8] —
83, 309—3]0,
15
173—175

388

727 - 729
820

68- 69

05

551—552
626
250--252
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INDEX.
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KiNg’s CoMM1I8810N(8)— . _‘ .
Question re number of Indian officers holding —— in the Army ... 642—648

Lao—

. Question re cess on — ... 12-13

LaND AcqQuisiTiON (AMENDMENT) Binr—

Announcement re assent of the Governor General to — ... 18

LEAD—

Resolution re draft convention of the International Labour Con-Il 576--682
ference concerning the use of white —— in painting.

Leapzr oF tue House—

See ** Absence . !
See *' Shafi, The onourable Dr. Mian Sir Muhammad . ‘i
|

LEAGUE OF NATIONS— !

Question re India’s contribution to the expenses of the — .. } 47
Resolution re appointment of an lndian as leader of the delegation | 504~ 508
rﬁpresentmg India at the forthcoming session of the Assembly of l
e —,

Lecrstative BuiLpiNgs IN NEw Denhi (RA1SINA)— ' -
Announcement by the President re the visit of Members to the — 171
Remarks by the President re visit of members to the — ... e 243

i

LEGISLATURR, INDIAN— | .
Question re holding of a session of the at Simla in May 1824.... ! 559--562
See ‘ Derar . l

LEVEL-CROSBING(8), liAl[-WAi‘;— ,I
See * Shikarpur (Sind) ',

Ley, Tue HoNouraere Mr. A, H.— ) s
Oath of office ... e . f.?
Resolution re draft convention of the International Labour Conference 570—582

concerning the wse of white lead in painting. »
Resolution r¢ mural paintings in the Government buildings at Raisina 137—139,
i 114,°146—
| 147
Resolution »e reconstitution of the New Capital Committee, Delhi, 154, 157—
with a non-official majority. 159, 161—
162
Resolution re survey of irrigation Fossihilities and organisation of 365—367,

. power lift irrigation from the wells. 376 - 377
Resolution re unemployment in India ... 280---285

LIABILITYES— .
Question re of the Government of India ... 401

LIBRARY—

See *‘ Copyright *'. .

Lire INSURANCE COMPANIES ACT— : $15_516
Question re amendment of the Indian —— -
LicurinG, STREET— 640—6141
Question re —— urrangements in the area comprising the orthodox -
quarters, Raisina (Delhi). ‘ 126—127

Question 7e differentiation between quarters occtg)ied by Indians and ==
Europeans in thematter of —— in Raisina (Delhi). 638

Questiqn re of the road between P’ahargunj and Ibbetson Road,
Raisina (Delhi).
L]

s
. BEERS



20 INDEX.

LoHARU—

See ‘‘ Amiruddin Ahmad, Khan Baladur, of —— The Honourable

Nawab Sir ",

LoNcwoop Horkn, Siapa—
Question re occupativn und rents of quarters in the — ...

LuNacy (AMENDMENT) BiLr—
Announcement re assent of the Governor General to — ...

MacpoNap, 'THE Ricut HoNOURABLE Rameay— )
Supplementary question re prohibition of the importation of the book

“‘The Awakening of Indin,”’ by —— under the Sea Customs
Act.
MacWarr, Tnue HoNourasLe Major GENERAL R.C.—
Resolution re child welfare movement
MaDRAS— o
Question re ing of the port of —— for pilgrim traffic to Mecea
and other holy places.

MaHENDRA PArTAB SiNGeH Estates Brui—

Announcement re assent of the Governor General to — ...
MaiL(s)— . . .
Question 7re contracts for the carriage of in India by water ...

See *‘ English —— .

MarLAy StATES, FEDERATED—
See *‘ Quarantine .

MARICAIR, THE HONOURABLE KiuaN Banabpur SIR AHMEDTHAMBY—
Condolences on the death of —— ...
See ‘‘ Questions and Answers .
MARRIAGE(B)—
Sre ‘* Special —— (Amendment) Bill ”.

.

Martix, Tue Honovramie Mr. J. R.—
Indian Finance Bill
Oath of Office

McWarrens, Tre Hoxourasie Mr. A, C.—
Central Board of Revenue Bill
Indian Coinage (Amendment) Bill
Indian Finance Bill

Indian Income-tax (Amendment) Bill

Presentation of the budget for 1924-25

Remarks 7e presentation of the budget on the afternoon of the 28th
February 1024,

Remlrks re allotment of the 7th March 1924 only for the general
discussion of the budget, us originally arranged.

Resolution re appointment of a Committee to enquire into the economic
conditions of the people of India. .

Resolution 7e establishment of pioneer sugar factories and the pro-
motion of sugarcane cultivation.

Resolution re substitution of a provident fund for the existing
pension system,

Statement laid on the table re important financial questions outstand-
iIngd _between His Majesty’s Government and the Government of
ndia.

'
4

Pace.

[P ——

254—:'66

17

11

17

116

206207

724728

U5l

392 —195

382, 390
84S =858,

720, 732
782—786
341348
328--320

379

kel]

bb1
247--250,

250, 268
16—17




. ' INDEX . 2t

L]
ot | Pacx
* |
Mecca— .
See ‘ Pilgrim traffic . |
MEeDIOINE(8)— a.
' Question re munufacturc in India of at present imported from v
foreign countries.
See ¢ Drugs Manufacture Committee *.
MESsAGE(8)— i iy
: rom the Governor General certifying under Section 67B (1)@ — 881—5u2
of the Governnient of India Act that the Indian Finance Bill,
1924, is cssential in the interests of British 1ndia. ! 105
—— from the Governor General fixing dates for the presentation >
imd discussion of the budget in both Chambers of the Indian Legis-
ature.
—— from the Governor General nominating certain members to the 5
panel of Chairmen of the Council of State.
—~— {rom the Governor General re attendance of members in the | 4
Assembly Chamber on 3lst January 1824, 151

—— from the Governor General 7e heads of expenditure open to
discussion in the Council of State when the budget is under con-
sideration. o
—— from the Governor GGeneral recommending, under Section 67B (1) 542
of the Government of India Act, that the Indian Finance Bill,
1924, Le passed in the form annexed to the ——. )
—— from the Legislative Assembly agreeing to the gmendment made 612—614
hy the Council of State in the Coinage (Amendment) Bill.

—— from the Legislative Assembly agreeing, without amendments, 481
to the Criminal Tribes Bill.
—- from the Legislative Assembly stating that the Indian Tolls 520 -
Bill has been negutived hy that Chamber.
Minitary COLLEGE(S)—
Question re —— in India ... 118- 119
Question re Prince of Wales' Royal Indian —— Dehra Dun e 271--272

MiILTARY DEPARTMENT — ’
See *‘ Clements, Robson and Company, Messrs.’

Mivitary Hosriran(s)—
See ** Hospitals, Military ™.

MILITARY OFF1CER(S)— )
Question re employment of —— on State Railways 643 —B44-

See *‘ Survey of India .

MIrITARY STORE(S)— ) .
Question 7e railway concessions for the carriage of — ... 643 :

Mrarary WoORK(8)—
See ‘“ Border T'ribesmen .

MiNING— ) ) ;
Question re —— concessions and forest monopolies 503

Question 7e cstablishment . of a school of —— and Geology at '
Dhanbad. < ’
M1NISTER(8)— o ) _
Question re reduction in the number of Executive Councillors and n
—— in some provinces.

MinT— . . . .
Question 7¢ reopening of the gold coinage in the Bombay —

See ** Bovereign(s) .

®




24 INDEX.

<

NEw Carrtar—
Announcement by the President re visit of members to the Legisla-
tive Buildings in the -—. '
See Hoste](s% .
See ‘* Legislative Buildings in New Delhi (Raisina) ™',
See ‘“ Mural Painting(s) ™.

New Carrrar. CoMMITTEE —

Resolution 7e reconstitution of the —-— Delhi, with a non-official

majority.

‘New Carrvar. Works, DrLni—
Question re excess cexpenditure incurred on the —

New DrFLHi—
Question re buildings in —
See ““ New Capital .

NosEr, Prize—

Resolution re award of the —— for peace to 1lis Highness the Aga
Khan.

Nortu-West FroNtrER—
Question re amount of allowances granted to tribul cliefs in the
lur lieeping peace.
See * Border ‘I'ribesmen .
See *‘ (Geological .

NontH-West FroNTIER INQUIiRY CoMMITIEE—
Questions re report of the ——

‘NORTH-WEST I'RONIR PROVINCE—
Question e construction and upkeep of roads in the
Question 7e railways in — .
See “ Judicial Administration ”’
8ee ‘‘ Judicial Commissioner, Additional

NoRrTH-WESIERN RAILWAY—
Question re constructwn of certain railway lines on —— .

Question ¢ increase of fares on Kalahagh-Bannu section of the —— ... |

Quection 7e number of Muhammadan employes on the ———
Question re number of Muhammadan officers in the .\gwc\ and Loco
Departments of the ———.

~Oat or OFricz—
Abdul Karim, The Honourable Maulvi

Amiruddin Ahmud Khan Bahadur, of Loharu, "I’h« Honourable Sir -

Bell, The Honourable Mr. J. W. A,

Briscoe, The Honourable Mr. H. K.

~Burden, The Honourable Mr. E. ..
Chadwick, The Honourable Mr. D, I\
Charanjit Singh, The Ifonourable Savdar
Dawn, The onoursble Mr. W. A. W.
Karandikar, The Honourable Mr. R. T

Ley, The Honourable Mr. A. M. ..

Martin, The Honourable Mr. J. R. ...
Misra, The Honourable Pandit Shum Bihari ...
Mitter, The Homnourable Dr. Dwarkanath
Natesan, The Honourable Mr. G. A.

Rafique, The Honourable Sir Muhammad ..
Sarvadhlkary The Honourable Dr. Sir Deva Prasad
Stokes, The Honourable Mr. H. G. ... .
Stow, The Honourable Mr. A. M. ..
Thompson, The Honoursble Mv. J. I.t
Tottenham, The Honouruble Mr. A. R. L.

Page.

171
152—-187
Yy 123
101 — 405
N6—101
R

10, 642
$6—37

2 f0=-241

38

1145846
/17

113

209

567

286
151

S8
331
113

183
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INDEX.

Opscexe  PusrLicATIoN
RJ‘SOI“!IOII. re ratification of the international convention for the
suppression of the circulation of, and traffic in,—.

Owraopox Quartenrs, Rarsrva—
¢ See ‘' Lighting, Street .

OVERSEAN Pav—
See ¢ Ecclesiastical Establishment ™.

PAINTING (8)—
See *“ Lead ™.
See “ Mural — ',
« Sce ‘“ Reading, His Excellency Lord '.

PaNer, oF CHAIRMEN—

Message from the Governor General nominating certain members to !

the —a— of the Council of State,

.
‘Parer CunmeNcy (AMENDMENT) Bri—
Announcement 7¢ assent of the Governor General to — ...

¥ ARBATIPUR— . .
See ¢ Eastern Bengal Railway ™.

- Parkzr, Mr. H. E.— . .
Question r¢ pay of —— on deputation to the Public Works Depart-

ment, Delhi.

Pay—
Nee ** Public Works Departmont, Delhi .

PENSION-—-
Question re counting of prohationary period for —— of Deputy
Collectors in the United Provinces.
Resolation re snbstitution of a provident fund for the existing —-
system.

PxnroN(s)--
See ¢ Committee on ——

PHOTOGBAPH(S)—
Romarks by President re suggestion of the tuking of a group ——

of Members.

Remarks by President re taking of a group —— of Members of the |

Council of Btate ou the 7th March 1624,
Priamx Trarric—

Question re opening of the port of Madras for —— to Mecca and
other holy places.

‘PLn!onm, RaiLway—
Nee * Shikarpur (Rind) .

* PoLio—

Question re grading of provincial service officers appointed as Buperin- l

tendents of ——.
Question re minimum pay of a confirmed Assistant Superintendent

of ——.

Question re pay of provincial service oflicers uppoi'ntcd as Assistant

Superintendents of ——-.

fonrs {AMENDMENT) Bur-— *
Announcement re assent of the Gevernor (General to --— ...
.

|

520 -

St
[
3

18

244 --258

205, 208
199

5"“6

329 330
26

o290

18




26 INDEX. -
.. . l Pace.
‘ :
PoSTAGE— . . i
Question 7e difference in the letter —- rates hetween India and the ' A5
United Kingdom and vice versa. ;
PostaL— - ) .
Question se reintroduction of the Howrah-Bombay —— -Expréss | 149--150,
train. i
PostaL ORDER(8)— _ . ]
Question re comnmission on British being less than inland money 126
order rates. i
PRESIDENT— i
Members on  his ‘ 410—411

"

Acknowledging the congratulations offered by !
:g;‘)loint-mcnt as Home Member of Governor General’s Executive
noil.
Attendance of Government Members at meetings of the Council ...
Condolences on the death of Mr. G. M. Bhurgri
Colx(lgolences on the death of the Honourable Nawab Sir Bahram
an. !
Fixing of date for elections to the panels of Standing Advisory

Committees attached to the Home, Commerce, Education, Health

and Lands and the Industries and Labour Departments.

Indian Tolls Bill

Remarks re absence of the Leader of the House and the Member in
charge of a Resolution from the Council on 4th February 1924.

Remarks re allotment of the 7th March 1924 only for the general
discussion of the budget as originally arranged.

Remarks re Bills which after being passed by one Chamber have been
thrown out by the other Chamber.

Remarks 7e election of members to Standing Advisory Committees...

Remarks 7¢ fé;sentation of the budget on the dfternoon of the 28th

February . . .
1 Remarks re¢ change in the dates.for the discussion of the budget
from 7th March 1924 to the 7th and 8th idem.
Remarks re taking of a Mgroup photograph of Members of the Council
of Btate on the 7th March 1924. . ‘
ks 7e time fixing for the unveiling of the War Memorial to the
Im&)erial Service Brigade at Raisina.
Valedictory Remarks of the — ...
See ‘‘ Muddiman, The Honourable Sir Alexander .
See ‘‘ Ruling(s) *. ’
PRESIDING— '

Muddiman, The Honourable Sir Alexander

Sastri, The. Right Honourable V. S. Srinivasa

Prince or WaLzs' Rovar INmaxy Mivnriary Conrecr— .

See “ Military College(s) .

I’nmmlo—-

Question re expenditure on the Government --—- Departmerit
Question re policy for maintaining Gov rnment -— works .

Question re rates of new rontract for Government of India —-

[l
«

519
1—2, 4

s 102-103
|

!

|

I 118--114
|

]

w18—=319.
616,

79
81
84—>535

283.
328--329

356—357,
77,
399

3499

737789

1, 38,
81,108, 118,
149,169, 209,
288, 269, 805,
826, 831, 351,
879, 401, 455,
483, 618, 629,
£59, 587, 5865,
618,637, 717

- 208, 453
08, 686 -

587
- 84)--042
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PRISONER(8)— !
8ee ** Andamans ', .
Paotecrive WoRK(8)— ‘
T o See ** Deru lIsmail Khan ™. ;
S
Puovivent Fusp— o . s :
Resolution re substitution of a —— for the existing pension..system ; 244-- 268
ProviNciaL GovERNMENT(S)— :
SNee ** Buperior - Service(s)". ‘ .
Pusuc Wonk(s)— , L )
Question re employment of border tribesmen .in North West Frontier : 8
on see— R e :
Pusric Wokks DepaptMeNy, DELMI-— .
Question 7¢ amalgamation of the 11] and X Divisioqs of the —... V128124
Question re creation of new Divisions and Sub-Divisions in the —— 18
Question’ r¢ Divisions of the — ... e 126
Question 7¢ the Financial Assistant to the Chief Engineer —— ... 197
Question se pay of certain officers on deputation to the — 4
Question 7¢ oftcers, Imperial and Provincial, in the —- s 125—126
Question v¢ reduction proposed in the staff of the —-- ... 127
Question r¢  Sub-Divisions of the —— ‘e 124126
See ** Rub-Divisional Officer(s) . -
Pusricrry  COMMITIEE---
. 243

Election of 4 member to the Advisory -
Motion for the election of a member vf the Advisury —— in pl

lace: 282933
of 8Sir Purshotamdas Thakurdas. :

PURSHOTAMDAS T'HAKURDAS, 81—
See ** Publicity Committes.”

- QUARANTINE-— ;
Resolution re —— restrictions imposed on deck passengers proceeding 108
to the Straits Settldments and Federated Malay States. (With-
. drawn).
L]
QUESTION(8)—

See ** Answer(s)'.
“QUESTIONS AND ANSWERR-—- )
Asnur, Kagim, TRE HoNoURABLE MaovLvi—

Question r¢ appointment of Muhammadans as superior officers in the 648

Question re number of Muhammadan officers in the Agency and Loco.

Government of India Secretariat. '
Question 7¢ appointment of Mubammadans as. Superintendents in the | €48
Government of India Becretariat. ! .
‘Question re appointment of Muhammadans as .gazetted officers in the 648

Covernment of india Becretariat. !
‘Question r¢ number of Muhammadan employees on the North West- : 048 — 646

ern and Eastern Bengal Railways. '
Question re number of Indian superior officers in the Railway Board - 648
Question r¢ number of Muhammadan officers on Railways 846
‘Question 7¢ employment of Muhammadan officers in certain Depart- ’ 846

ments of Railways. ) i
Question re appointment of Muhammadans to the four additional |  6468- 647

posts in the Agercy and Loco. Departments of Railways. i
| 647

!

-, Departments of the North Western and Eastern Bengal Railways. .
Question re showing Mubammadan gnd non-Muhammadan oﬁicersi 647
separately in fature explanatory Memorandas, etc., attached to the

Railway Budget.
L ) L
0
D

°
.




QUESTIONS AND ANSWERS—contd.

ACHARYYA CHAUDHURL, Tux HoNouranr® MasarasA SHoSEX KaANTA—
Question re constitution of Central Railway Advisory Council
Question re meetings of Central Railway Advisory Council
Question re formation of local Railway Advisory Committees ...
Question 7e action taken on the recomumendations of the Railway Risk

Notes Committee. )

Question re amendment of the Indian Railways Act

Question re amendment of the lncome-tax Act...

Question re railway extensions in Bengal .

Question re Provincial Governwnents' share of increassd revenme from

B stamps, under the Indian Stamp JAmendment) Act, 1923.

Question re assignments to provincial Governments on account of sale-
proceeds” of postage stamps used for the purpose of general
stamps.

~. Question 7e training of Indians for superior posts in the railway

;- service,

Aw Bakusg Musammap Hvussain, Tax HoNovrasix Mn.—-
. Qnuestion re special and A Class stations on the East Indiun Rail-
‘way uuder Indian Station Masters. )
Question re¢ minimum and maximum pay of Station Superintendents
& . -and Station Masters on the East Indian Railway and the number
of posts held by Indians, Anglo-Indians and Europeans.
Question 7e posts retrenched in the Government of India Secretariat
Quesbionb nd overbridge or tunnel at the railway level-crossing, Shikar-
... pur (Sind).
. ‘:_Qupescion re shelter for passengers on the platform of the Shikarpur
(8ind) Railway Station.
Question re waiting room at Shikarpur (Sind) Railway Station for lst
and 2nd class lady passengers.

Brii, THE HonoumaBiE Mer. J. W. A.—
Question re holding of a session of the Indian Legislature at Simla
in May 1924,
Dabasxoy, Tae HoNourasLr Sm Mankcks1 B.—
Supplementary question 7e rules under Section 67 of the Govermment
ot India Act.
Supplementary question re failure of certain members of the Indian
Legislature to pay rent for quarters occupied by, or reserved for,
them.

FrooM, Tur HoNoumABLE SIR ARTHUR— e
' Supplemeatary v}uestion re holding of a session of the Indian Legis-
lature at Siiala in May 1624,
Supplementary question re reduction of railway freight on coal

JogenDrA SiNGH, THr HONOURABLE SARDAR—
Supplementary question re prevention of Akali Jathas from proceed-
ing to Jaito from British territory.
. Qaestion re minimum pay of an Assistant Superintendent of Police
. when confirined.
Question re ndpay of provincial service officers appointed as Assistant
Superintendents of Police.
Question 7e the grading of provincial service officers appointed as
Superintendents of Police.

KainanDrkAR. Tae Honoumasre Mr. R. P.—
.+ Question Te. separation of 2udicial from executive functions
Question 7¢ -enforgement o
matter of imports from Colonies.

the _princigle of reciprocity in the |

Paca.

386
206 - 257
287378
ii%s
278
P
29
326

826 398

326

2B51—L53

63

£62—I63
.63

253
354

659—560

578
691

560—561
643

518~ 615
529
529
529 B0
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INDEX.

‘QUESTIONS AND Answns—comd. .

KaraNDIRAR, THx HoNouramix Mz. R. P.—concld.
" Question re_ prohibiticn of the importation of seditious literature into |

¢ India under Section 19 of the Ses Customs Act.
Question re reconstitution of the Railway Board.
Question re improvement in the compilation of statistical publica- .
tions.
Question 7e cesses on tea, indigo, lac and cotton ee
Question re India's educational policy

Question re removal of certain grievances of the Umversny Traming i

Corps, Bombay.

Question 7e pay or allowances admissible to the European Oﬂiean of .

o the University Training Corps, Bombay, and railway concessions
for the members of the Indian Territorial Force.

Maricamr, TEE HonNouraBLE KHAN BaHADUR SR AHMEDTHAMBY—
Question re improvement of Vizagapatam harbour .
Question .re opening of the port of Madras for pilgrim traffic to Mecca
and other holy places.

Mirrer, THE HoNoOURABLE DR. DWARKANATH—
Questions re ‘Tatiffi Board’s report on steel industry
Question re protection of the Indian steel industry
Question re report of the Indian' Bar Committee

Mor: CuaNp, THE HoNousaBLE Rair— .
Question r¢  grievances of third class railway passengers..

Question 7e use of cattle trucks on railways for passengars and pll

grims.
Question re overcrowding of railway carriages
Question 7¢ use of alarm chains in railway carriages
Question 7e cleaning of third class railway carriages ..
Question 7e inadequate water supply at Railway Stations

Quesiion 7» insufficient waiting accommodation for third class pnssen- '

gers at Railway Stations.
Question re beggars on railway station platforms
Question re the publication entitled *‘ SBecret Doings on Indian Rail-

ways ’

Queshou re copyright library in India
Question re expenditure cn the Government Prmtmg Department

Question re policy for maintaining Government printing works

Question re Indian candidates for vacancies in the Geological Survey .

of India.
‘Question re production and supply of quinine in India ...,
Question re progressive reduction of the cadre of military officers in

the Survey of India.
Question re abolition of the Board of Scientific Advice and Hydro-

electric Surveys.

Question 7¢ establishment of & school of Mining and Geology at

Dhanbad.

Muozavmi, Urtar KuaN, THE HoNouRABLE KHAN BARADUR Nawar Sm

MuBAMMAD—

Bupplementary question re holding of a Session of the Indian Legisla- |

ture at Simla in May 1824.

-

Natesan, Trr HoNouramie Me. G. A.—
Supplementary question re Colonies Committee ...

Supplementary question rc holcing of a session of the Indian Log:sln :

ture at Simla in May .
Supplementary Question re rules under Section 67 of the Governmect
ofp India fct.
(]

h B

11—12
12

12~18
18—16
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- 668
568—569
647448

661
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QUESTIONS AND ANSWERS—contd. |
Rax SArAN Das, TEr HoNourasLE Rar Basapur LaAra— o ’
Question re employment of border tribesmen in North West Frontier | a5
on public works. . i e S
Question re employment of border tiibesmen in North West Frontier . 45 46
on the construction of military roads, railways and works. ; ,
Question re geological survey of tribal area in North West Frontier | 46
Question re amount of allowances granted to tribal chiefs in the #0
North West Krontier for keeping peace. ' A
Question re construction and upkeep of roads in the North West ' $6--47
Frontier Province. f .
Question re construction of protective works at Dera Ismail Khan ' &
against the erosion of river Indus. o "
Question re increase of fares on Kalabagh-Bannu Section of the ; ot
North Western Railway. : i
Question re construction of certain railway lines on the North ; us
Western Railway. .
Question re construction of a railway between India and Burma ... . L8
Question re deportation of prisoners to the Andamans ... e J8---39
Question re oor:nisution of the Andamans ... - e #8--40
Question re improvement of the judicial administration of the North ' 4

. West Frontier Province.

Question re North West Frontier Inquiry Committee’s report ... | 0

Question 7e grant of Viceroy's Commission to the officers of the i W
University Corps in India. ,

Question re number and tonnage of merchant ships owned by Indians ! 41

¢ Question re encouragement of shipbuilding industry in India | 11

Question 7e number of ships constructed in India per year | 42

Question re imports of Bouth African coal into Indip ... v 42
Question re imposition of import duty on South African coal 43
Question re action taken by Government to protest against Kenya 43 -+
Lamigration Bill. .
Question re payments- made to surplus British Officers in the Army, !
after the termination of the (Great War.

239—240

Question re retrenchment effected in establishment charges of State 352
Railways in lndia. .

Question re contract with Messrs. Clements, Robson and Company 564
for the supply of edible gra.us, etc., to the Mihtary Department.

Question re rates of new contract for Government of India printing 441 —642

Question 7e report of the North West Frontier lnquiry Committee... 642

Question 7. reduction of railway freight on coal 642

Question r¢ report of the Tariff Board e | 642

Question 7¢ nu..ber of Indian officers holding King's Commissions |  642—643
in the Army. .

Question re number of TIndian Traffic Inspectors (Transportation 643
Branch) on State Railways

Question re railway concessions for the carriage of military stores... ! 643

Question re employnent of niiiitary officers on Biate Railways 6843 —644

Raza Avi, THE HONOURABLE SAa1yap—

’ Supplementary question 7e prohibition of the importation of the Right ir
Honourable Rams.iy Macdonald’s book ‘‘The Awakening of India”
uuder the Sea Customs Act

Supplementary question re emp'oyment of border tribesmen in North 15
West Frontier on public works.

Supplementary question re construction of protective works at Dera 47
Ismail Khan against the erosion of river Indus.

Supplementary qiestion re deportation of prisoners to the Andamans | . 38 89

Supplementary question re North-West Frontier Inquiry Committee’s 40
report.

Supplementary question re appointmentqof an Indian as Additional 0
Judicial Ouvmmissioner, North-West Frontie# Province. '

Supplementary question re import duty on South African coal 5. 43

B



L INDEX. el
. .
. Facs.
QUESTIONS AND Auswy.msr——cantd.
Raza Ari, THr HONOURARLE BAryap—concld.
Question re meetings of the Standing Advisory Committees attached 286 226
. to various Departments of the Government of lndia.
Supplementary question 7e prevention of Akalt Jathas from proceeding 514
to Jaito from British territory. :
Supplementary question re¢ rules under section 67 of the Government 8§76
of India Act. ,
Roy, THE HoNounrasLe Raia Pramapa NATH, or DIGHAPATIA— !
Question re Indo-Burma Railway | 569
Question 7¢ corrugated iron sneds at Railway station platforms on : 5669
. the Eastern Bengal Railway. !
Question re extension of the broad-gauge Eastern Bengal Railwayi §70
line to 8iliguri.
Question r- opening of the broad-gauge Eastern Bengal Railway line ! 570
from Santahar to Parbatipur.
Questiop re proposed Nachoul-Ishurdi branch of the Eastern Bengal ! 570
Railway. !
Queutionyrez district headquarters without Railways e 670
Question re¢ action taken by the Eastern Bengal and Sara-Sirajgunge | §70—571
Railways to prevent the recurrence of tloods mn North Bengal. i
Question re inquiry into the working of the Government of India Act, ‘ 571
9 i
SamaLpas, THE HoNoumrasLe Mr. LALUBHAI— }
Question re application of Stores Purchase Rules to New Delhi and ! 6
Sukkur Barrage. i
Question re expenditure on the Ecclesiastical Departinent ! 6
Question 7¢ report of the Alliance Bank lnquiry Committee 7
Question re report of the Government Securities Committees 4
Question r¢ mining concessions and forest monopolies el 4
Question re railway concessions for commercial travellers ol 7—8
Question re value of stores purchused during 192021 tp 1922-23 for ' 8
. State railways and other departments of the Government of Indiu, '
from lndia, Great Britain and other countries. ?
Supplementary question re reintroduction of the Howrah-Bombay | 149~ 180
Postal Express train. :
Question re agreement in regard to the naval base at Singapore ° 847
Sanvabuixary, THe HonourasLe Dr. S8ir DEva PRASAD—-
Supplementary  question 7e¢ reduction in the number of Executive 24
" Councillors and Ministers in some ‘provinces.
Supplementary question re colonisation of the Andamans 8940
Supplementary question re imports of South African coal into India 42
Supplementary question re running of military dairies at a profit... T4
Question re¢ Financial Advisers to the different Departments of the 127—~1u8
Government of India. )
Question rc separation of railway finances from general finances 128—129
Supplementary question re carriage of coal by sea for Indian Btate 181
and other railways and the Indian Marine.
Question r¢ delsy in the arrival of the Knglish Mail .. 16%
Question 7« unsatistactory hours for the delivery of the English Mail 169
in Delhi.
Supplementary question re local Railway Advisory Committees 288
Supplementary question r¢ payments made to surplus British officers 240
in the Army after the termination of the Great War.
Question re I[mperial Research Institute at Delhi von 270—271
Question re Prince of Wales’ Royal Indian Military College, Dehra 271 —u72
Dun.
Question 7e placing of answers ‘to guestions on the table 273
Question re accident on the Bombay, Baroda and Central India Rail- 272-278

way beyond Idgah (Agra).
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QUREIIONS AND ANSWER3—contd.

el R DR

SARVADHIRAEY, 'Tis HoNoumaBir Dr. Sm Dxva- Prasap—coneld:

Supplementarv question re Colonies Committee ... -
Question ¢ occupation and rents of quarters in the Longwood -Hotel,
Simla. !

Question “re prevention of Akali Jalhas from proceeding to Jaito

from British territory.
Question re appointment of members of Indian Civil Service as Secre-
taries and Leputy Secretaries to the Government of India.

i

Question re repiesentation of Berar on the Central Provinces Legisla-

lative Council and the Indian Legislature. - B
Supplementary question 7e protection of the lndian steel industry...

Question re rules under section 67 of the Government of India Act... *

Supplementary question re estab!shment of a school of Mining and
Geology at Dhanbad. e ’
Supplementury question 7¢ failure of certain members of the Indian

Legislatire to pay rent for quarters cccupied by, or reserved: for, .

them.

’

‘8asTRI, TH¥ Rionr HoxourasLe V. 8. BRINIvasa—

Question 7e the Colonies Committce .

Supplementary question re failure of certain members of the lndian

Legislature to pay rent for quarters occnpied by or reserved for, -

them.

Serana, Toe Honotnasre Mn. Pmroze C.—:

Question re resignations of officers since the inauguration of tke

reforms. .
Question r¢ revenue realised from salt during June to November
1922 and 1823. ;

Question 7e reduction, in tho number of KExeeative Councillors and -

Ministers in some provinces.
Question 7¢ income from advertisements on inlsnd telegraph forms...
Question re utilisalion of "profits from the working of enemy ships...
Quostion re difference in the letter postage rates between India and
the United' Kingdom, and wice versa.
Question re closure and reduction in the number of certain military
hospitals. t )
Question 7e running of military dairies at a profit
Question re India’s contribution to the expenses of the League of
Natioms. . .

Question re strength of the Department of Commercial Intelligence
and the salaries of the officials connected therewith: )
Question re contracts for the carriage of mails by water in India ...

Question 7¢ British Consuls e .

Question re Military Colleges in India
Question re amouat ot .stores purchased in the United Kingdom and
" in India in 1822-23 for 'Government.

Question re amounts paid in 1822-23 to Army officers who retired or ;

were demobilised by way of - gratuity, ete.
Question re officers of the Superior Services who offered to retire on
proportionate pension since the Reforms.
Question 7e Consulting. Engineers to the India Office
Ouestion .re coinage qf sovercigns st the Bombay Mint

Question re creation of new. posts from the time of Lord Curzon’s :

Viceroyalty up to 31st December 1923,
‘mont of India and India Office in 1922

_Question_re expenditure. on cables exchanéed between the Govern- .

Question re power of Provincial Governments to increase tke salary, '

etc., of members of the Buperior Services working uuder theni,

(Juestion re brine salt

Question re importation of salt into India L

Pacr.
381 - drg
¥54—:58
512—515
516
667
5068— 589
571— 576
800
591
o
Pil-pEe
601
. 88
4
24
245
4446
45
45—40
4647
47
114
1156
115—118
118—119
119
119
\
120
120—121
121-122
122
122
122123
129
129—1c0
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QUESTIONS AND ANSWIRS—contd.

BRTHNA, 'LHE HoNovuABLE MR. PrImoze C.—concld.

Questidn re liability of Indian Tea Companies to mcome-tax and' -

super-tax.
during the last five years.

Question re carriage of coil by sea for Indian State and other Rail:| . |

ways and the Indian Marine.
Question re reintroduction of the Howrah- Bombay Postal Express

train.
Qumtl:m re treatment of Asiatics, other thnn Japanese, in Indo-

Ckina.
Quéstion re acquisition of land by Indians in Hongkcmg
Question 7e treatment of Indian visitors on landing in Colombo
Supplementary question re reintroduction of the system of issuing
rallway concession tickets on the Great Indian Peninsula Railway.
Question re railways in North West Frontier Province, Baluchistun
and the border country,
Question, re action taken on the Resolution re forestry education
passed by the Council of State.
Question re inadequacy of training of Forest officers

Question 7e cost of telegrams sent by the Governor-General and ki

Couneil to the Secretary of State, .
Question 7¢ remittances made to London
Question ¢e liabilities of the Goverument of India

Question 7e estimated cost of the expansion of the Forest Reaearch"

Institute and College, Dehra Dun.
Question 7e expenditure on the expunsion of Forest Resenrch

Institute and College, Dehra Dun. S
officers in the Iorest ResearckL:

Question re number of Indian
Institute and Qollege, Dehra Dun.

Question 7e Indianisation of the Superior Scrwces in the Xorest:

Researchk Institute and College, Dehra Dun.
Question 7e filling up of temporary vacancies in the Forest Re-

senrch Institute and College, Delra. Dun.
Question 7e officers in charge of various sections of the Forest. Re-

search Imstitutc and College, Dehra Dun.
Question re buildings in New Delhi

Question 7e departinents in which subo,rdmate staff consxsts of n |

majority of non-Indians,

Question re discouragement of the use of water transport ﬁu-ougb

the establishment of railways.
Question 7¢ grant of compensatory allowances by Provincial Govern-

ments to members of the Buperior Services employed under them.
Question 7e exemption of indigo factories from payment of income-

tax.
Question 7¢ smendment of the Ipdian Life Instrance Companies

Act, 1912,

' Supp]ementury
lature at S8imla in, May I

uestion re holdmg of a session of the Indian Legis-

Question re fuilure of certam members of Indmn Legislature to pay |-

rent for quarters occupied by, or reserved for, them.
Question 7e successful British and Indian candidates at tke last

Indian Civil Service Examination.

Question re particulars in regard to Indlan Civil Servxce Examina-

tion Leld at Allahabad in March 1923,

Niokes, T HonouvrisLe Mr. H. G.—

Svm-mm Sinaa, THE HoNouRamim Lara—

Supplementary question re failure of certain members of the Indism
Legislative to pay rent for qnarters occupied by, or reserved for

them.
[ ]

Questmn ¢ stoppage of the’ lssue of gold com frbm p'abhc treunnes

Question 7e income:tax collected.from md:go, shetlac and’ silk factories.

)
130
1202181
131
149150
150
150—'«12(1)
171
240—24)
269
269—270
%70
401
401
462
402
402--403
403—404
104
104
404: 405
' 405
05 400
1' 48J
.«m— 434
.515-—516
5soL5§1
390s- 591
044
644~ 845
5091
ep

A .9



34 INDEX. .
. ..
Y Paga.
QUEBSTIONS AND ANsSwWERS—concld. . s
Suxmamir Smvua, Tex HoNouraBLr Lara—concld,
Question re Indian Drugs Manufacture Committee 9
Question re reopening of the gold ¢oinage in the Bombay Mint ... 9
Question 7¢ manufacture in India of medicines at present imported 9
from foreign countries, :
Supplementary question re separation of judicial from executive 10
functions.
Question re counting of probationary periods for pemsion of Deputy 170
Collectors in the United Provinces.
Question 7e defects in the Hardwar Railway Station 170
Question 7e reintroduction of the system of issuing Railway conces- 170—171 .
sion tickets. R
Vepamurri, THg Hosoumramiz Mr. 8.— .
Ques:.ion re excess expenditure incurred on the New Capital Works, 123
Delhi.
Question re amalgamation of the III and X Divisions of the Public 123—124
Works Department, Delhi,
Question re cost, estimated and actual, of the Eastern and Western 124
Hostels, Raisina.
Question 7e Sub-Divisions of the Public Works Department, Delhi... 124—126
Question re Divisions of the Public Works Department, Delhi ... 128
Question re officers, Imperial and Provincial, in the Public Works 126—126
Department, Delki.
Question 7e commission on British Postal Orders being less than 126
inland money order rates.
Question re ditferentiation between quarters occupied by Indians and 126—127
Europeans in the matter of street lighting in Raisina.
Question 7e the Financial Assistant to the Chief Engineer, Public 127
Works Department, Delhi. .
Question 7e¢ reductien proposed in the staff of the Public Works 127
Department, Delhi. .
Supplementary question re prevention of Akali Jathas from proceed- 514
ing to Jaito from British territory.
Question re pay of certain officers on deputation to the Public Works 687
Department, Delhi.
Question ‘7e creation of new Divisions and Sub-Divisions in the 658
Public Works Department, Delhi.
Question 7e lighting of the road between Paharganj and Ibbetson 638
Road, Raisina. : .
Qti::t.i?n re excess expenditure on the Eastern and Western Hostels, 638
isina.
Question re certain particulars in regard to Sub-Divisional Officers 689640
in the Public Works Department, Delhi.
Question 7e lighting arrangements in the area comprising the ortho- 640—841
dox quarters, Raisina,
‘Question 7¢ grant of Overseas Pay and Exchange Compensation 841
allowance to Chaplains on the Indian Ecclesiastical establishment.
Questions 7¢ allowances of members of the Imperial Services 641
QUININE—
Question re production and supply of ——in India 688-- 589
QroruM—
See *‘ Belept Committee(s) *’.
Rarique, THE HONOURABLE SR MuHAMMAD—
Indian Succession- . Bill EH 4
Oath of Office . 1
FAILWAY(8)— ¢
Question 7e —— concessions for commercial travellers . ' -8
Question re beggars on — station platforms K « 586

L




: INDRX, 85

. .o Paon.

RAILWAY (8)—coneld. . . ‘
Question re carriage of coal by sea for Indian Btate and ot.!.'er-——-{ 131
and the Indian Marine. !

« Question re -cleaning of third class —— carriages e
Question re constitution of Central ——Advisory Council vt
Question re construction of 8 —— between India and Burma !

586-
26
&8
Question re district headquarters without — . 5_{5‘:2
Question re employment of border tribesmen in the « North- Welt‘ '
Froutier on —— in the tribal area. 259
Question re ~—— extensions in_Bengal . e 2728
Question re formation of local Advisory Committees I 240— u41
Question re in the North-West Frontier Province, "Baluchistan |
and the border country. 585
Question re grievances of third cluss —— passengers ... 556
Question re inadequate water supply at —— stations 586
Question re insufficient  waiting accommodation for third class
Passengers at stations. ; 286 —287
Question re meetings of Central Advisory Council . _585'
Question® 7e  overcrowding of carriages l 49--160
Question se reintroduction of the Howrah-Bombay Postal Expnesn o
train.
Question re retrenchment effected in establishment charges on State;
—— in India. i 386—587
Questwn re the publication entitled ‘‘8ecret Doings on Indian 86—

' 326

382

Questmn re training of Indians for superior posts in the —— service .
See *‘ Alarm Clains "’ !
See * Bombay, Barods and Central India —— * !
See *‘ Cattle Trucks

Nee ** Concession tlcket(s)
See *“ East Tudian .
See ‘‘ Eastern Bengal — .
See * Finance "',

See ** Flood(s) . ;
See ** —— Freight . :
§ee © Indo-Burma
See Mlhtan Ofticer(s) [

See * Military Store(s) *.

See * Muhammadan(s) .

See ** North-Western — *’,

. Risk Notes Committee .

Nee ** Shikarpur (Sind) .

Nee ¢ Store(s) .

See ‘ Traffic Inspector(s) ™ '
See ' Water Transport .

Faiuways Acr—
Question 7¢ amendment of the Indian —

28

Rirnway Boarp—
Question 7¢ number of Indian superior officers in the — 646
Question r¢ reconstitution of the — 11--13

RAIlLWAY ConcESs1ON TICKETS—
Question re reintroduction of the systeh of issuing — .y 170—-171 |

RatLway FINANCE—
Question sre separation of —-- from General Finance - 128129

BaiLway  FREIGHT—
See ““ Coal .
. . .
Raiway Risk Nores CoMMITTEE—

. . i
Question ey action taken on the recommendations of the —- 958

v



36 INDSK. ,
‘- Pace.
[
FaLway Srarron(s)— )
See ** Hardwar — "', .
I ' ISINA— . .
- See * Legislative Bulldmgﬁ in! \Iew Delki” (—)’ : ‘
Bee ‘* Lighting, Street
" See ¢ War Memoxla
Rm Saman Oas, Tue HoNouRrasLz Rar BAADUR LarLa— ‘
“ - Election of — to the Kmigration Committee . e £0b
Election of ——to the panel of Standing Advmory " Committee 242
attached to the Commerce Department. ) ‘
General discussion of the budget for 1024-25 4604863
*  Indian gpmage (Amendment) Bill b&ﬁ.:’:(;(%)
Indian Finance Bill 712, 716, 7“;
Remarks on the death of the Honourable Nawab 8ir Bahram Khan ... .. 4
Resolution re appointment of a Committee to enquire into the 63, 66— 67
. economic conditions of the people of India. ,
i Resolution re award of the Nobel Prize for peace to His nghness 92
the Aga Khdn. _
‘  Resolution re_establishment of pioneer sugar factories and the pro- 550- 566
motion of sugarcane  cultivation. o1
)

Resolution re restrictions and disabilities imposed on Indians m
South Africa.’

TResolution re survey of Irrigation posmbllmea and organisation of
power lift irrigation from wells.

67— 168

Resolution re unemployment m India b 264
See ** Questions and Answers "’
Ramesuwara SiNe, THe HoNOURARIE MAHARAJADHTRAJIA Bip - oOF
DARBHANGA— .
Indian Finance Bill ven 660 667
Ravear S;vgH, Tur HoNouraprz Raja Sm—
Congratulations to the President on his a.ppomtment as Home 10y
Membser of Governor-General's Executive Council. e 8
Regolution 7e survey of irrigation possibilitios and organisation of 64~ 165
power lift irrigation from wells. . o .
Resolution re unemployment in India 88 - 200
KewrinsoN, His Excerpency Lorp—
See ‘ Commander-in-Chief, His Excpllency the *
Twsza ALi, THE HONOURABLE Snuu—-—
Criminal Tribes Bill ‘o 81 - 82,
207109,
11— 15
* Electipn of — to the Emigration Conunlttee 205
Election of —— to the panels of Standing Advisory "Committees 242
-+ attached to the Departments of Education, Health and Lands and
.- !Industries and Labour.
Election of — to the Select Commiftee on the amendment of Stand- 54
ing Orders.
‘Enquiry by re Tolls Bill W e 484 485
General discussion of the hudget for 1924—25 . . 466--467
Indian Coinage (Amendment) Bill 786—:88
:Indian Finance Bill e o 876, 717, 721
- - 724
Indian Succession Bill e . 25y
Indian Tolls Bill e 19 20,84~

85,217, ¥19.-

1.0, 82, 516,
5.0~ 5831

4.




87

-
'
i
i

Raza A, THE HONOURABLE SATYAD—COnNCld.
Remarks re allotment of the 7th Marck 1823 only for the gemeral
discussion of the budget, ps originally arranged.
* Resolution re appointment of a committee to enqmre into the
economic conditions of the people of India.
Resolution re award of the Nobel Prize for peace to H:s nghneu.
the Aga Khan !
Resolution re child welfare movement
Resolution re publication of Bills in- all their stages in the - Ooun"il
of State Debates.
Resolntion re restrictions and disabilities imposed on Indians in
South Africa. i
‘s See ‘* Questions and Answers ”’

i

Y¥iraping, His ExcerLsncy Lorp— |

TRemarks by President and others re the proposed gift to the Coun..ll )

by oue Babu Devaki Nandan Prasad Singh of & painting of — [
“FrerrRocrTy—

See ** Import(s) ".

TrFORMS— . ) :
Resolution re expansion of —— (mot moved) :
See ‘‘ Government of India Act . .
See ¢ Resignation(s) !
See ** Superior Bervice(s) *’.

-

'REMITTANCE(S)—

" Question re ——— made to London

RrNr(8)— !
Question re failure of certain members of the Indian Legislature to |

pay for quarters occupied by, or reserved for, them. '

RrPEALING AND AMENDING Brnr— ’
Laid on the table as passed by the Leglslatlve Assembly ’
Motion to take into consideration
Taken into consxderutlon

Passed
Announcement re assent of the Governor General to ——

RErLies—
See ** Answer(s) .

REPORT(S)—
See ** Alliance Bank .
See * Bar Committee ’.
See ** North-West Frontier Inquiry Committce *’.
See ¢ Securities Committee(s) *’.
See ‘¢ Belect Committee(s) ’.
Sce “ Tariff Board .

. RreEarcr InsirTuTE, DELEI—
See * Imperial — '’

"RESIGNATION(8)—
Question re —— of officers since the fnauguration of the reforms...

Tasorur mu(s)—
—— re amalgamation of the Imperial and Provincial Branches of the
Forest Bervice. (Not moved). .
~— 1 appointment of a Committee to enquire into the economic
conditiogs of the people of India.

Page.

#79—C80
.- 67 --68
95 96,98

299
111

616-- 619

506 —207

826 —527

401

590— 591
286
519

619
519

33

244
48—80




38 INDEX,

RESOLUTION(8)—Cconcld.

—— 76 appointment of an Indian as leader of the delegation re-
presenting India at the forthcoming session of the Assembly of.:
the League of Nations. '

—— e appointment of a Public Service Commission (not moved) ... |

——re award of the Nobel Prize for peace to His Highness the'!
Aga Khan, :

—— re child welfare movement

re deletion from the Statute Book of the ratio of two skillings |
to the rupee. (Not moved).

—— re draft convention of the International Labour Conference !
concerning the use of white lead in painting. '

—— re establishment of pioneer sugar factories and the promotion
of sugarcane cultivation.

—— 7e¢ expansion of reforms. (Not moved) ...

—— 7e¢ instructions to the Colonies Committee with regard to tke
Kenya Immigration Bill, etc. |

———re the Kenya Immigration Bill. (Not moved)

re mural paintings in the Government buildings at Raisina ...

—— 7e publication of Bills in all their stages in the Council of State
Debates.

—— re ratification of the international convention for the suppres-
sion of the circulation of, and traffic in, obscene publications.

—— re reconstitution of the New Capital Committee, Delki, with a

_ non-official majority. :

——7e relaxation of the control of the Secretary of State under
Section 19A of the Government of India Act. (Not moved).
—— re restrictions and disabilities imposed on Indfans in South !

Africa.
—— re substitution of a provident fund for the existing pension
system.

re survey of irrigation possibilities and the organisation of power

lift irrigation from the wells.

re transfer to the (Governor in each province of *‘ transferred .

subjects ’. (Not moved). :

re unemployment in India s

—— re . withdrawal of quarantine restrictions imposed deck |
passengers proceeding to the Btraits Settlements and Federated ;
Malay States. (Withdrawn), 1

See *‘ Ruling(s) .

RETRENCHMENT— 1
See ‘“ Government of Indis Secretariat '’.

REVENUE— !
. See ‘* Btamp(s) . i

: !
Roap(s)— ‘
Question re employment of border tribesmen on the construction ufl
—— in tribal area on the North-West Frontier. !

See ** North-West Frontier Province *. i
|

Roy, THe HoNoUuRABLE RAJA PrAMADA NATH ——, OF DIGHAPATIA—
Farewell remarks for the Honourable the President
General discussion of the budget for 1924-25 ...

Indian Finance Bill .
See ‘‘ Questions and Answers .

RuLE(8)—

Question re under Section 67 of the Government of India Act

Pace.
4

504 —p08:
485
86—101

291 -308
567

576—582
508 - 512,
6:56—6b7
326—327
186 —504
1056—108
131148
108--112
520--527
152-- 167
$26-- 327
593—613,
615—8:6
244358
87—
557
269—--266,

73—201
108

7u8
458—459
687

* B571-576.

See ** Store(s) ”’.

«
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]
N Pace.
RULING(8)— .
. —— by President disallowing a Member 10 move an amendment to 100
?{is own amendment when that amendment is being put. to the
ouse. U
" —— by President re early information being given when a Govern- 102
ment Member hands over charge of the carriage of any motion to | ,
another (Government Member.
—— by President re effect of amendments in the case of a Bill recom- 717—718
mended by the Governor General under Section 67B of the Govern-
ment of India Act.
—— by President re publication of Bills before introduction &= ... 20
—— that a Member is within his rights in agreeing to serve on a 185
Select Committee and yet voting against the motion that the Bill
° be referred to a Select Committeo.
—— by President that if the Council passes the motion that a Bill 188
be taken into consideration or the motion that & Bill be referred
to ‘a Select Committee, it affirms the general principle of the |
v Bill and these motions are therefore capable of discussion together. .
—— by President that it is mot permissible for a Member to s 111 112
on a Resolution when the Government Member in charge has made
his speech and the mover is replyingh
- by President that the mover of a Resolution cannot move formal 112
amendments to his Resolution at a stage when he is replying to his
Resolution.
Savr—
Question re brine —— 129
Question re importation of ——- into India . 129—180
Question re revenue realised from —— during June to November 84
1922 and 1923.
SAmMALDAs, THE HoNourabLE MR. LALUBHAI—
Election oi to the panels of Standing Advisorv Committees 242
attached to the¢ Home, Commerce and Education, Health and
Lands Departments. :
General discussion of the budget for 1924-25 ... Ji 414—419
hnmigration into 1lndia Bill . 188—180
Indian FKinance Bill L 708—"70%
Indian Penal Code (Amendment) Bill ol 49B--208
Remarks re allotment of the 7th March 1924 only for the general ! 380
discussion of the budget, as originally arranged. ;
Resolution 7e award of the Nobel Prize for peace to His Highness | 96.—-97
the Aga Khan. . : )
Withdrawal by —— of his name from the nominations to the Emb | 305
gration Committec. ! )
See ** Questions and Answers |
Bancra-CriNtor  Raibway-- i
Question re construction of -—- line on the North-Western Railway | M
SANTAHAR— :
See ¢ Eastern Bengal Railway . '
1 ]
Bara-Bieasuunce Rammway-- i
Ser "¢ Flood(s) . i
SarMA, Tur HONOURABLE SIR NARASIMHA— l ’ :
Apology for the absence of Membbrs of the Executive Council on the 102—103
afternoon of the 4th February 1924
Cantonments Bill 299210
Cotton Cess (Amendment) Bill ... 151
Immigration into India Bill . 193- <00,
Motion for the election of the psnel ¥or the Standing Advisory Com- ;gt;tg

miftee on Emigration attached to the Department of E ;
Health and Lfnds. par of Education,

©
[V

0



INDEX.

Sanda,

SARVADHIKARY, 1'HE HoNourabLE Dr. Bk DEva Prasap—

Tax HoNoURABLE -8m N AnasIMBEA—concld.

Remarks on the .death of ths Homourabls Khan Bahadur &r
Abmedthamby Maricair.

Remarks on the death of the Honourable Nawab Sir Bahram Klun

Request for the allotment of further time for the general discussion
or the budget.

Resolution re appointment of a Committee to enquire into the
ebunomic conditons of the people of lndia.

Resolution re child welfare movement

Resolution 7e establishment of pioneer sugar factories and the promo-
tion ot sdgarcane cultivation.

Resolution re mstruct\ons tc the Colonies Committee with regard to
the Kenya lmmigration Bill, etc

Resolution re Kenya llmmgutlon Bill. (Not ‘moved)

Resolution re reconstitution of the New Capital bommnt.he, Delhi,
with a non-official majority.

Resolution re restrictions and disabilities imposed on Indians in
NSouth Africa.

'

Resolution re survey of irrigation possibilities snd organisation of
power lift irrigation from w
Resolution re unewnployment in india .

- Cantonments 8ill

Congratulations to the President on his appointment as Home
Member of the Governor General's Executive Council.

Crimmal 1lrnibes Bill

Election of to the megrutxon Committee ...

Election of —— to the panels of Standing Advisory "Committees

. attached to the Home, Education, Health aud Lands and indus.ries
and Labour Departments.

Election of to the Select Committee on the amendment of Stand-
ing Urders.

General aistussion of the budget for 192425

Immigration into lndia Bill

Indian Finance Bill

Indian Income tax (Amendment) Blll

Indian Succession Bill

Indian ‘tolls Bill

QOath of Oftfice

. Resolution re child welfare movement

Resolution re draft convention of the Intematlonal Labour Con-
ference concerning the use of white lead in painting.

Resolution re expansion of Reforms. (Not moved) ..

Resolution e instructions issued to the Colonies Committes with
regard to the Kenya Immigration Bill, etc.

Resolution 7e mural paintings in the Government buildings at Raisina
Resolution re ratification of the international convention for the
suppression of, and traffic in, obsccne publications.

Resolution re reconstitution of the New Capital Committee, Delhi,
with a non-official majority.

Resolution re relaxation of the control of the Secretary of BState
under Section 19A of the Government of India Act. (Not moved).

Resolution re restrictions and disabilities imposed on Indians in
South Africa.

Resolution 7e unemployment in India ...

See *‘ Questions and Answers ''.
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Sasie1, Tue Rigar HoNourasLs V. B. BRINIVASA—
Condolences on the desth of Mr. G. M. Bhurgri
Congratulations to the President on his appointment as Home
Member of Governor General’s Executive Council.
Election of —— to the Emigration Committee ...
Election of -—— to the Belect Committee on the amendment of
Standing Orders.

General discussion of the budget for 1824-25 ...

Immigration into India Bill

Indian Finance Bill e

Nomination of —— to the Panel of Chairmen of the Council of
State.

Presiding

-Remarks on the death of the
Ahmedthamby Maricair. .
Resolution re instructions to the Celonies Commiftee in regard to the
Kenya Immigration Bill, etc. . .
‘Resolution re restrictions and digabilities imposed on Indians in
. South Africa.
See ‘‘ Questions and Answers .

Honourable Khan Bahadur Sir

SCIENTIFIC ADVICE, BOARD OF-—-
Question re abolition of the —

8ea (CusTOMs Aor—
« See * Seditieus literature .

S8ea CusroMs (AMENDMENT) Brir~— .
Laid on the table as passed by the Legislative Assembly ...
Motion to take into consideration ... o e
Taken into consideration
Passed
Announcement re assent of the Governor General to — ...
SECRETARIAT—
Question re appointment of members of the Indian Civil Service as
Secretaries and Deputy Secretaries in the Government of India ——
See ¢ Government of India .

8ECURITIES COMMITTEE(S)—
Qnestion re reports of the Government —— ...

SEDITIOUS LITERATURE—
Question 7e¢ prohibition of the importation of —— under Section 19
of the Sea Customs Act. :

SzLEcTr COMMITTEE(S)—,

Amendment of Standing Orders so as to prescribe a quorum for ~——.

Report of the —— on the amendment of Standing Orders so as to
prescribe & quorum for ——, laid on the table,

Ruling by President that a member is within his rights in agreein
to serve on a —— and yet voting against ®he motion that a Bi
be referred to a ——,

Ruling by President that if the Council passes the Motion that a Bill
be taken into consideration or the Motion that a Bill be referred
to a ——, it affirms the general principle of the Bill, and that
these Motions are, therefore, capable of discussion together.

See ‘ Stunding Order(s) *.

SesstoNn— v
Question re holding of a —— of the Indian Legislature at Simla in
May 1924.

N
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INDBX

.SernNA, THE HoNouraBLE MR. PHrmoze C.—

BHar1, THEe HonNoUrRABLE Dr. Mian SiR MuHAMMAD—

Election of —— to the psanels -of Sundm% Advisory Committees
attached to the Home, Commerce and Industries and Labour

Departments.
General discussion of the budget for 1884-26 .

Immigration into India Bill

Indian Coinage (Amendment) Bill

Nomination og —— as Chairman of the Commitiee on Petitions ...

Resolution re amalgamation of the Imperial and Proviocial Branches
of the Forest Service. (Not movedf

Resolution re appointment of a Committee to enquire into the cconomic l

- conditions of the people of India.

Resolution re¢ appointment of un Indian as leader of the deleﬁ&twn
representing lpdm at the forthcoming session of the Assembly of
the League of Nations.

Resolution re award of the Nobel Prize for peace to His Highness
the Aga Khan.

Resolution re establishment of ploneer sugar factories and the pro-
motion -of sygarcane cultivation in India. |

Resolutioh 7e instructions to the Colonies Committee in regard to
the Kenya lmmigration Bill, etc.

Resolution re Kenya Immlgratlon Bill. (Not moved) ...

Resolution r¢ mural paintings in the Government buildings at
Raisina.

Resolutiop re ratification of the international convention for the
8 gpresslon of,” and traffic in, obscene publications.

ution re reconstitution of the New Capital Committee, Delhi,
wnh a non-official majority.

Resolution re substitution of a provident fund for the existing pension

m.
Resyo.l':tlon re unemployment in Indm -
See ‘‘ Questions and Answers ’ !

Announcement re official business for the meetmg on ——

5th February 1924
12th and 14th February 1924

2lst February 1824

28th February 1924

6th amd 7th March 1924 ...

11th March 1924

13th March 1824

18th March 1924

Apology for the absence of ‘Members of the Executive Council on the
afternasn of the 4th’ Februa.ry 1924,

Cantonments Bill

Condolences on the death of Mr. G. M. Bhurgr '
Condolences on the death of the Honourtble khan Bahadur Sir

Ahmedthamby Maricair.
Condolences on the death of the Honourable Nawab Sir Bahram

han.
Congratulations to the President on his appointment as Home Member
of the Governor General’'s Executive Council ...
Criminal Tribes Bill
Election of —— to the Select Commxttee on the amendment of
?zandmg Orders.
well remarks for the Honourable the President
Indmn Coinage (Amendment) Bill
Indian Finance Bill v 8

—~
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[
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108 104,
167 - 168
267

327
248349
399

528

560

103

2200229,
228
518
206

!
106

414--316
#56

728

486, 286
582 —683,
« 870—678,
719—7:0




INDEX,

43

Searr, Tae HoNouramiz Dr. MmN S MuHAMMAD—concld.
Indian Penal Code (Amendment) Bill
Indian Succession Bill

* Indian Tolls Bill

—

Remarks re Eresentation of the budget for 1824-25 on the afternoon
of the 28th February 1924.
Remarks re change in the dates for the discussion of the budget from
Tth March 1925 to the 7th and 8th idem.

* Remarks re allotment of the 7th March 1924 only for the general
discussion of the budget, as originally arranged.

Remarks re proposed gi%t, to the Council by one Babu Devaki Nandan
Prasad Singh of a sainting of His Excellency Lord Reading.

Repealing and Amending Bill

Resolution re appointment of an Indian as leader of the delegation
representing India at the forthcoming session of the Assembly of
the League of Nations.

Resolution re award of the Nobel Prize for peace to His Highness
the Aga Khan.

Resolution re mural paintings in the Government buildings at Raisina

Resolution re publication of Bills in all their stages in the Council of
State Debates.

Resolution re ratification of the international convention for the
sugpression of, and traffic in, obscene publications.

Resolution 7e restrictions and disabilities imposed on Indians in
South Africa. :

Resolution 7e unemployment in India ...

SHED(8)—
Question 7e corrugated iron —— at Railway station platforma on the
Eastern Bengal Railway.

SERLLAC FACTORIES—
See *‘ Income-tax ’’.

SHIKARPUR (SIND)—
Question re overbridge or tunnel at the railway level-crossing, —.
Question re shelter for passengers on the platform of the — railway
station,
- Question re waiting room at —— railway station for 1st and 2nd
class lady passengers.

Snp‘ss)—

uestion re number and tonnage of merchant —— owned by Indians

Question re number of —— constructed in India per year ...
See ‘‘ Enemy — .

- SHIP-BUILDING— , .
Queéstion re encouragement of —— industry in India

Smrcuri—
See * Eastern-Bengal Railway .

Sk Facrorms—
See “ Income-tax . .

]
SiNgAPORE—
Qugstion ré agreement in regard to the naval base at ——

4
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44 INDEX.

8SmeH, Bau DEvakr NANDAN Prasap—
ks by President and others re proposed gift to the Council by

one —— of a painting of His Excellency Lord Reading.
SourR AFRICA— ¢
‘Resolution re restrictinns and disabilities imposed on Indians in —
See * Coal .
SovErEIGN(8)—

_Question re coinage of —— at the Bombay Mint

Snm:n. MARRIAGE (Amm{ Bo—
Announcement re assent of the Governor General to — ...

SpezcH—
—— delivered by His Excellency the Viceroy to the Council of State
and Legislative Assembly on the 3ist January 1924.
STaMP(8)— '
Question 7e assignments to Provincial Governments on account of
sale-proceeds o postaae —— used for the purpose of general —.
Question 7¢ Provincial Governments’ share of increased revenue from
—— under the Indian —— (Amendment) Act, 1923.

Sramr (AMENDMENT) Brir—
Announcement re assent of the Governor General to — ...

SranpINe ADVIsoRY CoMMITTEE(S)—

Fixing of date for the nominations to panels of attached to the
- Home, Commerce, Education, Health and Lands and Industries
and Labour Departments. _

Fixing of date for elections to the panels of attached to the
Home, Commerce, Education. Health and Lands and the Industries
and Labour Departments.

Election of Members to the — ...

Election of panels for —— attached to the Home, Commerce, Educa-
tion, Health and Lands and the Industries and Labour Depart-
1ents.

Motion for the election of the panel for the —— on Emigration
attached to the Department of Education, Health and Lands.
Motion for the election of panels of —— attached to the Home,
Commerce, Education, Health and Lands and the Industries and

Labour Departments.

Question re meetings of the —— attached to the various Departments
of the GQovernment of India.

StaNDING ORDER(8)—

Election of the Select Committee on the amendment of —— of the
Council of State. )
Report of the Select Committee on the amendment of —— re quorums

for Select Committees, laid on the table.
Amendment of —— relating to the quorums of Select Committees ...
Motion for the amendment of relating to the quorums for Select
Committees. -

STATEMENT(S) LAID ON THE TABLE—
—— re important financial questions outstanding belween His
Majesty’'s Government and the Government of Tndia. '

Starion MasTER(8)—
See ‘“ East Indian Railway ™.

STATION SUPERINTENDENT(8)—
See * East Indian Railway .
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g -
° . Pagz.
STATISTICAL— .
Questibn re improvement in the compilation of —— publications ... 13
SvEEL INDUSTRY—
Question 7e protectlon of the lndian —— 568—b669
Question re Tariff Board’s Report on — 568
StokEs, THE HonourasLe Mr. H. G.—
Indian Finance Bill 690—698
Oath of Office ... . 483
See *‘ Questions and Answers
Srona(s)— -
Questaon re application of —— Purchase Rules to New Delhi and 8
Sukkur Barrage.
Question re purchase of —— in the United Kingdom and India during 119
1922-23 for Government.
Question re value of — Y)m'chnsed during 1820-21 to 1922-23 for '8
State~Railways and other Departments of the Government of India
from India, Great Britain and other countries.
Srow, TeHE HonoumaBLE MR. A. M—
Oath of Office ... 1
STRAITS SETTLEMENTS—
See *‘ Quarantine '’
SuB-D1visioNaL OFFICERS—
Question re certain particulars in regard to —— in the Public Works 689—640
Department, Delhi.
Suctﬁssmn Bn.:.?- 5 o
otion to refer to Joint Committee ... 84—3
Motion adopted 328
'
. SUGAR—
Resolution 7¢ establishment of pioncer —— factories and the promo- 508—512
tion of —— cane cultivation. 635—557’
SuxkHBIR SINHA, THE HoNouRABLE LaAra—
Election of —— to the panel of Standing Advisory Committee attach- 249
ed to the Department of Education, Health and Lands.
General discussion of the budget for 1924-25 ... 456—457
Indian Finance Bill . 708
Indian Tolls Bill 20—21
Nomination of —— to the Committee on Petitions 5
Resolution re appointment of a Committee to enquire mto the economlc 63
conditions of the people of India. 74278
Resolution 7e award of the Nobel Prize for peace to His Highness 95
the Aga Khan.
Resolution 7¢ child welfare movement 291—294,
296, 297,
209,
302—303
Resolution re establishment of pioneer sugar factories and the promo- ¢ 536
tion of sugar-cane cultivation. 543-640:
See ** Questions and Answers '’ b4 0
SUKKUR BARRAGE—
See " Store(s) . 3 °
Sm’m-ux— e
Qpuestion 7e liability of Indian Tea companxes to income-tax and —— 180




48 INDEX. .

SuPERIOR SERVICE(S)— .
Question re grant of compensatory allowances by Provincial Govern-
ments to members of the —— employed under them.
Question re officers of the —— who offered to retire on proportionate
pension since the reforms.
‘Question 7e¢ power of Provincial Governments to increase the salary,
etc., of members of the —— working under them.

SurrLus BrrTise OrricER(8)—
Question 7e payments made to —— in the Army after the termina-
tion of the Great War.

SURVEY OF INDIA—
Q:;stion re progressive reduction of the cadre of military officers in

@ ——

TARIFF (AMENDMENT) Brnr—
Laid on the table as passed by the Leglslntlve Assembly
Motion to take. into consideration
gaken into consideration

Announcement, 1c”:;ssent ofmthe Gové;'nor Gené;al to —
TARIFF BoARn—

Question re report of the ——

Question 7e report of the —— on steel mduat,ry

Tea—
Question re cess on —...

Tea CoMPANIES—

Question re liability of —- to income-tax and super-tax
TELEGRAM(8)—
Question re cost of —— sent by Governor Gbneral and his Council

to the Secretary of State.

TrzorgrE Form(s)— ' ]
Question 7e¢ income from advertisements on inland —...

TERRITORIAL AND AUXILIARY FORCES (AMENDMENT) BIiLr—
Announcement rc¢ assent of the Governor General to —

TERRITORIAL FoRCE—

Question re pay and allowances admissible to the European Officers
of the University Training Corps, Bombay, and railway concessions
for the members of the Indian -

See ** University Training Corps ”’

TrompsoN, Tae HoNouraBLE MR. J. P.—
Qath of Office

TorLs Bri—
Motion for leave to introduce .
Introduced
Motion to t.ske ‘into consnderatwn
Motion that consideration be post,poned for not less than a fort.mght

(Adopted). :
Motion to take into consideration resumed
Taken into consideration

Enquiry by the Honourable Smyad Raza Ali re — .
Message from the Legislative Assembly stating that — . has been '

negatived by that Chamber. I
i |

120
122—123

239—240

642
668

12—13
1380

270

34—385
17

15

19-21

88
84 —88

816
319—828
328
484 —486
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41

ToLLs Biri—concld.

Discussion as to further steps to be taken with regard to the —— '

. after it had been thrown out by the Legislative Assembly

TorrenaaM, TBe HoNourasLe Mz. A. R. L.—
Indian Finance Bill
Oath of Office ...

TrAFFIC INSPECTOR(S)—

Question r¢e number of Indian —— (Transportation Branch) on State
Railways.

T#ANSFERRED SUBIROTS—
Resolution re transfer to the Governor in each province of —— (Not
moved).

TRANSPORT—
See ‘ Water — ',

TRAVELLER(8)—
See ‘‘ Commercial — '
'I'REABURIRS—
Question re stoppage of the issue of gold coin from public —

TRIBAL ABEA—
See ‘* Geological .

TriBAL CHimr(s)—
Question re amount of allowances granted to —— in the North West
Frontier for keeping peace.

TRIBESMEN—

Question r¢ employment of border —— in North West Frontier on
military roads, railways and works.

Question re employment of border —— in North West Frootier on
public works.

TrusT(8)—
See *‘ Charitable and Religious —— (Amendment) Bill .

Umar Havar K8aN, THE HONOURABLE COLONEL NAWAB Sir—
Cantonments Bill
Congratulations to the President on his appointment as Home Member
of the Governor General’s Executive Council.

Election of to the panel vf Standing Advisory Committee attach-
ed to the Home Department.

General discussion of the budget for 1924-25

Immigration into India Bill

Indian Finance Bill

Indian Penal Code (Amendment) Bill
Nomination of —— to the Committee op Petitions
Remarks on the death of the Honourable Nawab Sir Bahram Khan
Remarks on the death of the Honourable Khan Bahadur Sir
Ahmedthamby Maricair. )
Remarks re proposed gift to she Council by one Babu Devaki Nandan
Prasad Singh of a painting of His Excellency Lord Reading.
Re;nstks re suggestion of the taking oh a group photograph of Mem-
ers,
Resolution ¢ appointment of a Committee to enquire into the economic
cenditions of the people of India. o

i
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INDRX.

UmMAr liavar Kuan, Tue HonNoumaBLE CoLONEL NAwAB Sir—concld.

Resolution 7¢ award of the Nobel Prize for peace to His Highness the
Aga Khan. '
Remarks re change in the dates for the discussion of the budget from

7th March 1924 to the 7th and 8th tdem.

Resolution re establishment of pioneer sugar factories and the promo- |

tion of sugarcane cultivation.

Resolution re mural paintings in the Government buildings at Raisina

Resolution re reconstitution of the New Capital Committee, Delhi,
with a non-official majority.

Rez(;h_xtion re restrictions and disabilities imposed on Indians in South

Lich.

Resolution re survey of irrigation possibilities and organisation of

power lift irrigation from wells.

UNEMPLOYMENT—

Resolution 7¢ —— in India

Universiry TaaiNing Corps—

Q\iesgi_on re grant of Viceroy's Commission to officers of the — in

ndia.

Question 7¢ pay and allowances admissible to the European officers of
e —— Bowmbay.

Question re removal of certamn grievances of the —— Bombay

Vepamueri, Tae HoNourasie Me. 8.—

Election of —— to the Emigration Committee...
Indian Finance Bill

Resolution 7e draft convention of the International Labour Conference
concerning the use of white lead in painting.

Resolution 7e reconstitutian of the New Capital Committee, Delhi,
with a non-official majority. )
‘Resolution re substitution of a provident fund for the existing pension

system.
See ‘‘ Questions and Answers .
T

Vicgroy, His ExceLLENcY THE—

Speech delivered by —— to the Council of State and Legislative
Assembly on the 3lst January 1924.

Viceroy’s ComMIssION—

'Qu(c;st,ion re grant of —— {o the officers of the University Training
orps.

Vizagaratam HarBourR—

Question re improvement of

WacHA, THE HONOURABLE Sir 1)iINsHAW E.—

Congratulations to the President on his sgpointment as Home Member

- of the Governor General's Executive Council.

Elettion of —— to the panel of Standing Advisory Committee
attached to the Department of Industries and Labour.

General discussion of the budget for *1924-25 ...

Indian Coinage (Amendment) Bill ...

Resolution 7e appointment of a Committee to enquire into the econo-
mic conditions of the people of India.

Resolution r¢ establishment of pioneer sugar factories and the promo-
tion of sugarcane cultivation. .

Resolution r¢ mural paintings in the Government buildings at Raisina

Resolution 7¢ restrictions and disabilities imposed on Indians in Scuvth

‘Africa.
9
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i INDEX.
L)
-
. o Paar.
Warring Rooms, RalLway—
See ** Shikarpur (Sind) .
Wikrs BiLi—
See ‘‘ Mussalman — "',
Wir_ MEMORIAL— . 943
Remarks by the President re presence of members at the unveiling
ceremony of the —— at Raisina (Delhi). ) . 399
Remarks 7e time fixed for the unveiling of the —— at Raisina (Delhi).
. ."J’.
Wates SuprLY—
Question 7¢ inadequate —— at Railway stations 586
Warer TRANSPORT—
Question re discouragement of the use of —— through the establish- 405—406
ment of railways.
WELL(s)—
Resolution 7¢ survey of irrigation possibilities and organisation of 867377
power lift irrigation’ from —.
WesTerN HosTEL, RAISINA—
See ‘‘ Eastern and —— .
WHITE LEAD—
See *“ Lead .
ZULFIQAR ALt KuAN, Trr HoNoumasiz Sm—
Cuntonments Bill 216—917
Condolences on the death of Mr. G. M. Bhurgri 617--518
Congratulations to the President on his appointment as Home 408 -409
ember of the Governor General’s Executive Council.
Election of —— to the panel of Standing Advisory Committee 242
attached to the Home Department.
Indian Finance Bill e |- 729--781
Nomination of -— to the panel of Chairmen of the Council of State 5.
Resolution re uwurd of the Nobel Prize for peace to His Highness the 93—94
Aga Khan.
Resolution re .establishment of pioneer sugar factories and the promo- 548
tion of sugarcane cultivation.
Resolution r¢ unemployment in India 266- --266






